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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE — CHENNAI

Appeal No. 79 of 2022 (SZ)

In the matter of:

Tumkunta Narsa Reddy & Ors ... Appellants (S)

Versus

SEIAA, Telangana and others ... Respondent(S)

MOST RESPECTFULLY SHOWETH :-

I, Sh. Tarun kathula, working as Director/Scientist ‘F’ in the Ministry of
Environment, Forest and Climate Change (MoEF&CC) having office at Hyderabad,

Telangana State, do hereby solemnly affirm and state as under:

1. That I, in the capacity of Director/Scientist ‘F’ in the MoEF&CC, I am fully
conversant with facts of the case and competent to swear this affidavit on behalf of

the MoEF&CC.

2. That the present appeal has been filed against the grant of Environmental
Clearance (EC) dated 29.07.2022 by the State Environment Impact Assessment
Authority (SEIAA), Telangana to the Respondent No.3 i.e., Telangana State
Industrial Infrastructure Corporation Ltd (TSIIC) for setting up of Industrial
Park/Estate at Wargal Mandal, Siddipet District, Telangana. It was also alleged by
the appellant that the SEIAA has failed to understand that the project is an
establishment of Industrial Park, which falls under the Category A of Item 7(c)

"Industrial Estate/Park/Complex of the schedule to the Environmental Impact

Tarun Kathula
Director/Scientist 'F' (C)
Integrated Regional Office,

1 Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004.



Assessment (EIA) Notification, 2006. However, in the instant matter, SEIAA has
appraised project under the wrong category i.e., Bl of Item 8(b) "Township and

area Development of the schedule to the EIA Notification, 2006.

3. That the instant application has been filed by the appellant with the following

prayer:
"a. Set aside the EC dated 29.07.2022 issued by the SEIAA Telangana.

b. Direct the Respondent No.2 ie. MoEF to initiate action against the

consultant for the intentional suppression of facts and plagiarism.”

4. That on the above allegation, this Answering Respondent (i.e. MoEF&CC) had
requested the Regional Office, Hyderabad to conduct a site inspection of the
project in question w.r.t the area of land acquired for the aforesaid project.
Accordingly, the site inspection was conducted on 25.04.2023. Based on the

findings of the IRO, Hyderabad, affidavit was filed before the Hon’ble Tribunal.

5. That on the basis of the affidavit filed by the answering respondent (Ministry),
the Hon’ble Tribunal vide its order dated 17.10.2023 has directed the Answering
respondent to take appropriate action w.r.t the violation or concealment of facts
committed by the Project Proponent (PP). In compliance to the aforesaid direction,
Show Cause notices were issued on 01.11.2023 to EIA Consultant M/s Sri Sai
Manasa Nature Tech Pvt. Ltd. and M/s Telangana State Industrial Infrastructure
Corporation Ltd. (TSIIC) for Special Food Processing Park under section 5 of the

EP (Act), 1986 respectively. Accordingly, replies dated 28.11.2023 and 15.04.2024

o
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6. That, again a letter dated 26.04.2024 was issued to the RO, Hyderabad for
further crosschecking and verifying the facts provided by PP and EIA Consultant.
Accordingly, again the inspection was conducted on 11.07.2024 by the Regional
office, Hyderabad. The following observation and conclusion are made during the

site visit:

“Observation: i. As per two notifications of the Government of Telangana
dated 22.07.2021 and 08.12.2021 the proposed land acquisition was for a
Special Food Processing Zone (SFPZ)/Industrial Park for an area of total
523.93.3 ha, comprising 393.3 ha in Wargal village and 131.07 ha in
Mulugu.

ii. PP’s reply to the show cause notice letter dated 28.11.2023, issued by
MoEFCC, provides the details of the land handed over to the TSIIC in all
the Sy. Nos 845, 1209, 1266, 1495, 1510 (Wargal), and 557 (Mulugu) in the
form of ‘Panchanamas,’.The copies of Panchanamas provided by PP.
However, Panchanamas is a continuous process till the complete land is

handed over to the PP as notified in the above-mentioned notifications.

iii. During the site visit, it was also observed that no forest land was

involved in the project site.

iv. PP, in reply to the show cause notice, claims these are two different
projects, as the notifications are given separately and should be treated as
separate projects. The area of Wargal village is only 393.3 ha, and 131.07
in Mulugu village, so each project, if considered independently, is below 500
ha. However, the notification of Wargal is meant for the Industrial Park,
and the notification of Mulugu villages is intended for the Special Food
Processing Zone (SFPZ), which are adjacent to each other and PP has
obtained EC dated 02.07.2022 for establishing SFPZ in two Sy.Nos of

Wargal Village out of 5 Sy.Nos. Therefore, the project is considered as one
project.

Upon examining the EIA Consultant's reply to MoEFCC show cause notice,
~" Tarun Kathula

Director/Scientist 'F' (C)
Integrated Regional Office,
3 Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004



it was observed that the EIA Consultant supported PP in the environmental
clearance process for Wargal village Sy.nos 1495 and 1510 for an area of
188.65 ha. After detailed deliberations held in the State Level Expert
Appraisal Committee (SEAC) and State Level Environment Impact
Assessment Authority (SEIAA), EC was granted to PP under Category 8(b)
of the EIA 2006 notification, which indicates ‘“township and area

development.”

vi. It is also observed in the EIA Consultant's reply to MoEFCC that
SEAC/SEIAA issued ToR under the 7 (c) category with an area of extent
188.65 Ha. Later, SEAC directed TSIIC to withdraw the ToR from the 7 (c)
category and to process the EIA Notification under 8 (b) in 2006. An
undertaking was given by TSIIC stating that there are no category A and B
units in the project area.. Thus, SEIAA considered said project under 8(b)
Township and area development’ and deliberate discussions and granted
ECGDuring the inspection held last year in April 2023, PP could not complete
the boundary demarcation (panchanama) for the remaining Sy. No in
Wargal and Mulugu. However, PP has now provided the details of
demarcated boundaries on the ground in the remaining Sy.nos 845, 1209,
1266 in Wargal, and 557 in Mulugu as per the Panchanamas land handed
over to TSIIC and also provided the details of lands deducted in six survey
numbers which TSIIC does not require such as schools, high-tension
wirelines, main roads, irrigation canals, sports areas, temples, village

habitation, etc.

Conclusion: PP intended to set up a “Special Food Processing Zone” in
both Wargal and Mulugu villages, and the conclusion concerning the area

(size) of the project is as follows:

"As per the panchanama shared by PP in reply to the show cause notice, the
total land handed over to TSIIC by the Government of Telangana in all six
Sy. Nos (845, 1209, 1266, 1495, 1510, and 557) is only 450.04 ha (below
500 ha). This is almost identical to the KML file provided by PP on 3rd July
2024 (with a deviation of + 17 ha), which is less than 500 ha. However, PP

(TSIIC) deducted the land meant for schools, high-tension wirelines, main
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roads, irrigation canals, sports areas, temples, village habitation, etc., while
revising the KML file. Officially, PP is still the owner of that land as per the
initial notifications dated 22.07.2021 and 08.12.2021, which accounts for a
total area of 523.93 ha as PP could not provide any documentary evidence
or notifications revising the areas (size) of land holding in Wargal and

Mulugu villages.

Nevertheless, it is pertinent to inform that, as indicated in Paragraphs 5 (vi)
and (vii) above, PP has already given an undertaking to SEIAA that there
are no category A and B units in the project. Therefore, the project is
automatically treated as a B1 category, which has to be apprised under § (b)
‘Township and area development.’ As per the EIA Notification, 20006, if the
area is less than 500 ha but contains a building and construction project >
20,000 sq.m. and/or a development area more than 50 ha, it will be treated
as an activity listed at serial no. 8 (a) or 8(b), as the case may be. The
proponent stated that the project under question is a Special Food
Processing Park that does not house any category A or B type of industries.
Accordingly, SEIAA considered the aforesaid project under the 8(b)

category.”

A copy of Inspection Report is annexed as Annexure-R/1.

7. It is submitted that the present affidavit may kindly be taken on record and into
consideration and the Hon’ble Tribunal may pass appropriate Order(s), direction(s)

as deemed fit and proper under the facts and circumstances of the present case.

8. That other/ancillary issues raised in the application under reply do not pertain to
the answering respondent. The Answering Respondent seeks leave to make

additional submissions, if required, during the course of the proceedings.

=
DEPONENT

Tarun Kathula
Director/Scientist 'F' (€)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004



VERIFICATION

Verified at Hyderabad on 20" day of August, 2024 that the contents of the above
affidavit are correct to my knowledge and belief based on official records and

nothing material has been concealed therefrom.

o

DEPONENT

Tarun Kathula

Director/Scientist 'F' (C)
Integrated Regional Office,
Ministry of Environment Forest and Climate Change
Aranya Bhavan, Hyderabad, Telangana-500 004.



SITE INSPECTION REPORT OF SUB-OFFICE, MOEFCC, HYDERABAD,
CONCERNING APPEAL NO. 79 OF 2022, TITLED TUMKUNTA NARSA REDDY
AND ORS. VS. SEIAA, TELANGANA, IS PENDING BEFORE THE HON’BLE NGT
SZ, CHENNAI, CONDUCTED ON 11" JULY 2024

Ministry of Environment, Forest and Climate Change (MoEFCC) letter No. F.No. I1A3-
3/146/2016-1A. 111 dated 26™ April 2024, enclosing the Telangana State Industrial
Infrastructure Corporation (TSIIC/Project Proponent (PP) letter dated 28.11.2023 (Annexure
1), which is a reply to the MoEFCC show cause notice dated 01.11.2023 (Annexure 2) and
M/s Sri Sai Manasa Nature Tech Pvt Ltd (EIA Consultant) letter dated 29.11.2023 and
15.04.2024 addressed to MOEFCC (Annexure 3), which is a reply to MoEFCC show cause
notice dated 01.11.2023 (Annexure 4), has been sent to the MOEFCC Sub-Office, Telangana,
and requested to cross-check and verify the facts concerning the area (size) of the project in
question. Earlier, the Sub-Office of MOEFCC in Hyderabad conducted a Site Inspection on
28.04.2023 (Annexure 5), based on which MoEFCC issued show-cause notices to PP and the

Environment Consultant.

2. To cross-check and verify the facts concerning the area (size) of the project in
question, PP was asked to provide the latest KML files during the site inspection held on 14"
May 2024. PP has delayed giving a revised KML file due to General Elections and Election
Duty for the State Government Employees. However, PP provided the latest KML file on 3™
July 2024.

3. Meanwhile, the Ld Advocate Counsel to MOEFCC has requested a report on ongoing
works by 15" July 2024 and a file affidavit by the next hearing date on 1%t August 2024.
Therefore, a site inspection was conducted on 11th July 2024, and ongoing works were
reported to Hon’ble NGT (SZ) through the Ld Advocate Counsel. (Annexure 6).

4. During the inspection, it was also found that out of 120 units in Survey No. 1495 and
1510 (Wargal), where SEIAA has granted EC, around 35 units were allocated to various
firms/industries by PP, of which the following five allocated firms are undergoing

construction activity as below:

I.  Plot no. 1 Mahadev Agro Mills Pvt Ltd.
ii.  Plotno .91, 92, 93/2,98,100/2 - Sri Ramanjaneya Agro-industries

iii.  Plotno. 94, 95, 96, 97 M/s Rajendra feeds
Page 1 of 13



iv.

V.

5.

Plot no.120 M/s Minali medicinal plants
Plot no. 51 & 52 RMJ Veritable products

Based on the site inspection held on 11" July 2024 and upon examining the reply of

TSIIC and EIA Consultant on the area (size) of the “Special Food Processing Zone” (SFPZ),

the following observations are made:

As per two notifications of the Government of Telangana dated 22.07.2021 (for
Wargal village at Annexure 7) and 08.12.2021 (for Mulugu village at Annexure 8),
the proposed land acquisition was for a Special Food Processing Zone
(SFPZ)/Industrial Park for an area of total 523.93.3 ha, comprising 393.3 ha in Wargal
village and 131.07 ha in Mulugu.

PP's reply to the show cause notice letter dated 28.11.2023, issued by MoEFCC,
provides the details of the land handed over to the TSIIC in all the Sy. Nos 845, 1209,
1266, 1495, 1510 (Wargal), and 557 (Mulugu) in the form of ‘Panchanamas,’ as
indicated in the table on Page 3 (Annexure 1); the copies of Panchanamas provided
by PP are placed for record at Annexures 9 and 10. However, Panchanamas is a
continuous process till the complete land is handed over to the PP as notified in the

above-mentioned notifications.

During the site visit, it was also observed that no forest land was involved in the project

site.

PP, in reply to the show cause notice, claims these are two different projects, as the
notifications are given separately and should be treated as separate projects. The area
of Wargal village is only 393.3 ha, and 131.07 in Mulugu village, so each project, if
considered independently, is below 500 ha. However, the notification of Wargal is
meant for the Industrial Park, and the notification of Mulugu villages is intended for
the Special Food Processing Zone (SFPZ), which are adjacent to each other and PP
has obtained EC dated 2" July 2022 for establishing SFPZ in two Sy.Nos of Wargal

Village out of 5 Sy.Nos. Therefore, the project is considered as one project.
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Vi.

Vii.

Upon examining the EIA Consultant's reply to MoEFCC show cause notice, it was
observed that the EIA Consultant supported PP in the environmental clearance process
for Wargal village Sy.nos 1495 and 1510 for an area of 188.65 ha. After detailed
deliberations held in the State Level Expert Appraisal Committee (SEAC) and State
Level Environment Impact Assessment Authority (SEIAA), EC was granted to PP
under Category 8(b) of the EIA 2006 notification, which indicates “township and area
development.” A copy of the EC dated 2" July 2022 is in Annexure 11.

It is also observed in the EIA Consultant's reply to MoEFCC that SEAC/SEIAA issued
ToR under the 7 (c) category with an area of extent 188.65 Ha. Later, SEAC directed
TSIIC to withdraw the ToR from the 7 (c) category and to process the EIA Notification
under 8 (b) in 2006. An undertaking was given by TSIIC stating that there are no
category A and B units in the project area (Annexure 12). Thus, SEIAA considered
said project under 8(b) Township and area development’ and deliberate discussions

and granted EC.

The details of Schedule 7 (c) and 8 (b) mentioned in EIA Notification 2006 are as

below:
® Industrial estates/ If at least one industry Industrial estates ¥ “Genral as well as
parks/ complexes/ in the proposed housing at least one special conditions shall
areas, export Industrial estate falls Category B apply.
processing Zones under the Category A, industry and area
(EPZs), Special entire industrial area <500 ha. Note:
Economic Zones shall be treated as 1. Industrial Estate of
(SEZs), Biotech Category A, area below 500 ha. and
Parks, Leather irrespective of the area. not housing any
Complexes. industry of
Industrial estates with Industrial estates of Category ‘A’ or ‘B' does
area greater than 500 area> 500 ha. and not | not require clearance.
ha. and housing at least | housing any industry | 2. If the area is less
one Category B belonging to Category | than 500 ha. but
industry. AorB. contains building and
construction projects >
20,000 Sq. mts. And or
development area more
than 50 ha it will be
treated as activity listed
at serial no. 8(a) or 8(b)
in the Schedule, as the
case may be."
e p—
B(b) Townships and Covering an area 2 50 | ++All projects under
Arca Development ha and or bullt up Item
projects, area B(b) shall be appraised
21,50,000 sq .mtrs ++ | as
Category B1
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viii.  During the inspection held last year in April 2023, PP could not complete the boundary
demarcation (panchanama) for the remaining Sy. No in Wargal and Mulugu. However,
PP has now provided the details of demarcated boundaries on the ground in the
remaining Sy.nos 845, 1209, 1266 in Wargal, and 557 in Mulugu as per the
Panchanamas land handed over to TSIIC and also provided the details of lands
deducted in six survey numbers which TSIIC does not require such as schools, high-
tension wirelines, main roads, irrigation canals, sports areas, temples, village

habitation, etc., placed in Annexure 13.

6. The Survey No wise land deductions in Wargal and Mulugu Villages in Siddipet

District, observed on the ground during the inspection held on 11" July 2024, are given below:

i Deductions of land areas reported in Survey No. 845, Wargal: Panchyati Road
Wargal to Gowraram, Rajiv Rahadhari Warangal; Haldi irrigation project,
Sangareddy irrigation canal, Sports area (crida pranganam), Park and HT Line
totaling 7.81 Ha.

Haldi and Sangareddy irrigation canal in Sy No. 845.

Page 4 of 13
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Village park (palliprakruti vanam) in Sy.No. 845

- 4 ’
£ Note cam lite
-y Wargal Suidipe

Encroached areas at village park
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Creda Pranganam in Sy.No 845

Deductions of land areas reported in Survey No. 1209, Wargal: Rajiv
Rahadhari to Wargal, Navodaya School, Haldi Irrigation Canal and Sangareddy
Canal, Wargal Road to Avusulopally Panchayati Road, Thanda (Houses), Grama
Panchayati Office Building, Sports (Crida praganam) and Panchyati land observed

to be reserved for Batakamma festival totaling reduction of 30.01 Ha area.

Navodaya School at Sy.No. 1209
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Grama Panchyati Building in Sy.No. 1209

Tanda village in sy. no. 1209

iii. Deductions of land areas reported in Survey No. 1266, Wargal: Sangareddy
Reddy Canal; Wargal-Mulugu Panchayati Road, Govt Land and Ayyavari Kunta
(water body) totaling a reduction of 7.02 Ha area.
Page 7 of 13
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Ayyavari Kunta water body area dried in 1266

Deductions of land areas reported in Survey Nos. 1495 and 1510, Wargal: HT
lines, Existing Panchyati Roads, Sangareeddy Canal, Water Body, Sports (Crida
pranayam), graveyards, and others, totaling an area reduction of 11.41 ha.

HT Lines in Sy. No. 1495

Page 8 of 13
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Sangareddy Canal in Sy.No. 1495

Creda Pranganam in Sy.No. 1510

Page 9 of 13

15



The water body area dried in Sy.No. 1495 not owned by TSIIC

V. Deduction of land areas reported in Survey No. 557, Mulugu: Kunta, Private

Land, Temple totaling 6.68 ha.

Kunta (waterbody area dried) in Sy.No. 557
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Temple area in Sy.No. 557

7. The latest KML photograph file showing the survey numbers after deducting the lands
that are not owned or acquired or cannot be acquired by TSIIC are as follows:

Page 11 of 13
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8. The comparative table on the area (size) as per the latest KML file deducting the areas

that are not under the purview of PP (Annexure 12) as provided by PP (TSIIC) is as below:

Villages/ Notificati | KML Area as | KML Differenc | Land Deviatio
(Sy.No) on (Ha) |file in | per file es in | Deducti | n on the
for Ha Panchana | (July KML ons KML
proposal (April ms given | 2024) (Ha) files | reported | vs.
of land | 2023) to TSIIC | (Ha) of April | (Quly ground
acquisitio in Ha 2023 and | 2024) area in
n Nov 2023 July 2024 | Ha Ha
A B C D E F [E-C] G H [F-G]
Wargal (845) 46.22 49.3 40.16 40.32 8.98 7.81 +1.17
Wargal (1209) 100.5 109 70.84 69.68 39.32 30.01 +9.31
Wargal (1266) | 0* 47.3 36.96 37.08 10.22 7.02 +3.2
Wargal (1495) 123.06 71.6 66.89 66.85 4.75
11.41 -0.06
Wargal (1510) 123.08 117 110.19 110.40 6.60
Mulugu (557)# | 131.07 136 125.08 125.13 10.87 6.68 +4.19
Total 523.93 530.2 450.12 449.46 80.74 62.93 17.81

*PP has not provided the notification for land acquisition for Sy.No. 1266 in Wargal Village.
# Even though survey no. 127 was mentioned in the notification for land acquisition in Mulugu village, no land
was acquired.

9. Conclusion: PP intended to set up a “Special Food Processing Zone” in both Wargal

and Mulugu villages, and the conclusion concerning the area (size) of the project is as

follows:

As per the panchanama shared by PP in reply to the show cause notice, the total
land handed over to TSIIC by the Government of Telangana in all six Sy. Nos
(845, 1209, 1266, 1495, 1510, and 557) is only 450.04 ha (below 500 ha). This is
almost identical to the KML file provided by PP on 3rd July 2024 (with a deviation
of + 17 ha), which is less than 500 ha. However, PP (TSIIC) deducted the land
meant for schools, high-tension wirelines, main roads, irrigation canals, sports
areas, temples, village habitation, etc., while revising the KML file. Officially, PP
is still the owner of that land as per the initial notifications dated 22.07.2021 and
08.12.2021, which accounts for a total area of 523.93 ha as PP could not provide
any documentary evidence or notifications revising the areas (size) of land holding

in Wargal and Mulugu villages.
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18




Nevertheless, it is pertinent to inform that, as indicated in Paragraphs 5 (vi) and
(vii) above, PP has already given an undertaking to SEIAA that there are no
category A and B units in the project. Therefore, the project is automatically treated
as a B1 category, which has to be apprised under 8 (b) ‘Township and area
development. ’ As per the EIA Notification, 2006, if the area is less than 500 ha but
contains a building and construction project > 20,000 sq.m. and/or a development
area more than 50 ha, it will be treated as an activity listed at serial no. 8 (a) or
8(b), as the case may be. The proponent stated that the project under question is a
Special Food Processing Park that does not house any category A or B type of
industries. Accordingly, SEIAA considered the aforesaid project under the

8(b) category.

**k*
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Telangana State Industrial Infrastrueti. - orporation Ltd., -'!:-\—

(A Government of Telangana Undera, ) TE‘:
o ot
o N
The Additional Director & Member Secretary {Infra-2) e - ¥

Ministry of Environment, Forest and Climate Change
Government of India,

(lA.1-Division}, Indira Parayavaran Bhawan,

Jor Bagh, Aliganj, New Delhi-110 003.

Lr. No: EMP/TSIC/I21/Appeal -WAG/2022-23, Date: 28.11.2023

Sub; Reply to the Show Cause Notice under section 5 of Environment
{Protection;, ,act, 1986 — Environmantal Clearance for '"Special Food
Processing Park” Wargal (V), Siddipet (Dist), Telangana by Mfs.
Telangana State  Industrial  [ehestruclure Corporation  (TSIC)-
Communicated-Reg

Ref: F NoIA3-3M18/2023-14 111 (Comp Mo, 204829) raceived from MoEFECT

Sir
I invite kind attention to the subjéct and reference cited

A show cause notice ig wsusd on the case filed before the Hon'ble NGT
Channal vide Appeal No .78 of 2022 {SZ} by the M/s Tumkunta Narsa Reddy Vs SEIAA
Telangana & others. The main allegation of applicant is thal the SEIAA Telangana has
faled to understand that the project is for the Establishment of Industrial Park which
fails under categary A of Iem Mo 7 (2} Industial Estate/Park/Complex of Schedule to
the EiA Notification 2006. However, SEAC and SEIAA have considered the projact
under category B of item No. 8 (k) Township and area Development of the Schedule 1o
the ElA Notification 2006

As per the EIA notfication dated 14.09.2008 in Schedule (List of Projects or
actvities requiring prior Environmental Clearance) conditiers if any: it is clearly
menfioned that
1. Industrial Estate of area below 500 Ha and not housing any industry of

Category A’ or ‘B’ does not reguire clearance
2. If the area is less than 500 Ha bul contains builiding and construction
prejects = 20,000 5. mtz,, and or development area more than 80 ha it will
ContdZ...

X
k.,

L
Regd. e : “Parlsrama Bhavanam”, Bth Floor, Bashearbagh, Hyders! ad - 500 004, Telangana, India.
Tel +040-23237625, 23238200, Fax : +01-40-23240205, Web : \. aw tsiic telangana.gov.in
CIN : UDa000TG20145G 0085514
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o744
be treated as activity listed at serial no. 8{a) or 8(b} in the Scheduie’, as the
case may be”
Since. the project is a Special Food Processing Park and does not hause any
category A or B type of industnies and the Indsufrial Park area is 466.17 Acres(188.65
Ha L& l2sg than 00 HaY, it is considered under B(b).

Accardingly. EC was granted by the SEIARA wvide Letter No
SIATGMIS/TO363/2023 Dated 29-07-2022 for development of Special Food
Procassing Park at Wargal Village and Mandal Siddipet District, Telangana State after

dus appraisal.

However, a notice was issued under Secticn 5 of Environemnt (Protection) Act,
1886 stating that as per the inspaction report submitied by MoEF&CC regional office,
Hydarabad the total land area is mare than 500 Ha and asked for reply in this matter in
this regard, it Is to submit that there is no flase or misleading information fumished as
alleged The fact of the matter I3 as lollows:

# The Land acguired in two separate Fevenue villages Le. (1) Wargal village
of Wargal Mandal and (2) Mulugu village of Mulugu Mandal of Siddipet
District

» The TSIC has filed the requisition with the Collector, Siddipet District vide
letter dt:28.01.2020 for acquisiton of Government/Assigned Land to an
axtent af Ac.972-05 gts which is below 500 Ha (1e, In Sy.MNo.343 -
Ac.114-223gts, Sy.No. 1209 - Ac 248-35 gis, Sy.No.1495-Ac.304-10 gtz and
Sy Mo 1510-Ac.304-16 gts) situated at Wargal Village of Wargal Mandal of
Siddipat District.  {Copy enclosed as Annexire-|)

» The Government of Telangana Industries & Commerce {IP & INF)
Department vide Memo No.1597/IP & INF/A2/2021 Dated 22-07-2021 has
issued orders in the public interest xempting the Industrial Park from
the application of provision of chapter-ll and chapter-ill of Sec.10 A of
the Right to Fair Compensation and Transparency in Land Acquisition,

Contd3...
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A
Rohabilitation and Resettlement Act.2013 for the above extent ie,
Ac.972-05 gts which is below 500 Ha {Copy enclosed as Annexure-ii).

- Acecordingly, the Revenua Department imitiated the acouisition of fand and
conducted the Negotiations with the Assignees and compieted the Land
acguisition and handed owver the possessien of land enly fo an extent of
Ac.B05-05 % gts (le., 325.79 Ha) situated at Wargal Village of Wargal
Mandal, as follows under cover of Panchanama.

| S Detalls Requisition of land Acguired and | Remarks

Ma. possassion handed I
S W ... -
Sy.Ma Extent TExt.in Ha | Extant In Extant

1 in Acrs | ACTs nha .
1 1* Phase | 845 114.23 | 46.22 00-25 40-16  The Fhase
2 {Acs 366- | 1209 248-36' | 100.50 | 175-DB 70-84 | Mol s away

260ts) [1286 |- - 91-35 | 36-96  nearly 2

3 |[2"Phase | 1495 304-10 | 123-06 | 1685-30 66-89 | Kms from

(Acs 438 | 1510 | 304-18 | 123-08 | 272-29 % | 110-18 | Phase No 2
19 % Gts] | -

ndiindisimisiiersi il

Grand [ 97205 @ 393-38 |Ht|5=-l|}5 Yo | 325-749
Total I

-

Therefare, the land handed over by the Revenue Authorities is Acs 805-05
Y: Gts (325.79 Ha) only as against the requisition of Acs 572-05 Gis and the
same has been proposed to develop the park separefly In twa phases as the
abave said lands are located in two different lecations with a distance of neariy 2
Kms. The copies of panchanamas of above land parcels are enclosed as

Annexure - [

In order to start the developmental works in phased manner, the coporation has
proposed an extent of Ac466-17 Gis (including existing roads and canals)
sifuated in Sy.No.1485 & 1510 of Wargal Village and Mandal and filed an
application with SEAC for obtaining EC and the same has been issued by
SElAA. Subsaquently, CFE was obtained vige orders dated 9-12-202Z from
TSPCE.

Carvhdd
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+» Subsequently, a separate requisition vide etter dt14.08.2021 was filed with the
Collector. Siddipet District for acguisiting of another land parcel to an extent of
Ac.325-06 gis (131.54 Ha only) in Sy.Nc.557 situated at Mulugu village and
Mulugu Mandal of Siddipet District and the Revenue Department took up the
acquisiton process and after conductng Negotiations with the Assignees,
acquired the fand only 1o an extent of Ac.309-08 (125.08 Ha) and handed over
possession of land to the TSIC under cover of Panchanama. (Copy of
Requisiion and Panchanama are enclosed as Annexurs = IV & V).

~ Further, the land acquired in Mulugu Village of Ac 309-08 gis [ 125.08 Ha) as
against requisition of Ag 325-06 gis (131.54 Ha) is being developed as another
Industrial Park, MNecessary Claarances are being obfained separately for

takingup develomment activity.

~ The two Industrial Parks at Wargal Ve - and Mulugu Village are completely
separate projects focated in two differen] Yevenue Villages & Mandals with a
gap of 3 KMs. It can be seen that the extent of land 1 either of the parks 15 less
than 500 Ha. In fact even combined extent of the two Indusirial parks handed
owver by the Revenue Department is also less than 500 Ha

¥ As such the lands situated 21 2 Industrial Parks cannot be clubbed and stated ta

be at one pace

~ The allegation that false or msieading information is given for obtaining EC

under 8 b s not true

Therafore, considering tha above delalls aid facts, it s requested to drop the
comension of the reference 1 citeg
TSHUC, the proponent shall provide any furthe cfarification that may be sought in this
ragard

Enci. As Abave

Yours faithfully,

W”.M

=E
CHIEF ENGINEER

23



. e, W
m - ﬁ‘*‘;?r'.lg g = i
- TSIC)
Sl
*Wicugar "
TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION LIMI
[An prdertaking of Qovernment of Telangana Stats| -
MADHAYVLE Industrial Parle, Jecdimetla
ZONAL MANAGER Hyderabad = 500 053.
Le.No. 20/MDCL-SDPT /Lond [ Wa 0 Date: +%.01.2020

To
The District Collector,
Siddipet District.

Respacted 5ir,

Sub:- TSHC Limited - Medchal-Siddipet Zone - Siddipet District — Acquisition of
Government/Assigned land to a total extent of Ace. 972-05 Gts. in parts of
Sy.Nos, B45 (Acs.114-23 Gts.), 1209 {Acs, 248-36 Ofs.), 1495 (Acs 304-10
Gts.) & 1510 (Acs.304-16 Gts.) within the limits of Wargal Village & Mandal
for establishment of Industrial Park - Requisition under Telangana State
[Consent Award, Voluntary Acquisition and Lump-sum payments towards
Rehatilitation and Resettiement] Rules — 2017 - Submitted - Reg,

Eefi- 1) Amendment Act.No. 21/2017.
2 G.0.Ma.No. 120, Revenue (JA & LA) Department, Did: 30.06.2017.

sy

With reference to the subject cited above, TSIIC has identified Government Assigned
Land to a totel extent of Acs. 972-05 Gts. in parts of Sy.Nos. 845 (Acs. 114-23 Gts.), 1209
{Acs. 24B-36 Gts), 1495 (Acs.204-10 Gts)) & Sy.No 1510 (Acs.304-16 Gts.) of Wargal
Village end Mandal of Siddipet District and is suita®le for eatablishment of Industrial Park.
It is to further submit thet the TSIC will submil 4 report to the Government sesking
exemption [rom application of the provision of Chapter-Il and Chapter-[II of the Right o
Fair Compensation =nd Transparency in Land Acquisition, Rehabilitation and Re-
sattlement (Telangana Amendment} Act, 2016 [Act. 21 of 2017).

Further this office was permitted to file requisition proposal with the Distrizt
Collector, Siddpet for acquisition of the subject land in Format prescribed under Rule-5
Telangana State Land Acquisition (Consent Award, Voluntary Acqusition and Lump-sum

payment towards Rehabilitation and Resettlement) Rules-2017 for establishment of
Industrial Park vide reference 3¢ cited,

In view of the above, 1 submit herewith a requisition in the format prescribed undsr
New L.A.Rules framed under G.0.MsMNo. 120, Revenue (JA%LA] Department,
Gitd: 30.06.2017 for acquisition of Government Assigned land to a total extent of
Acs. §72-05 Gts. in parts of Sy Nos. 845 [Acs, 114-23 Gts.), 1209 [Acs. 248-36 Gts.), 1405
|Ace. 304-10 Gts.) & 1510 (Ace.304-16 Gis.) of Wargal Village & Mandal of Siddipet Distrist
a8 prescribed in triplicate under Provision of Rule 5 Telangana State Land Acouisition

{Consent Award, Voluntary Acqusition and Lum y ilitati
¥ P-sum payment towards Rehabilitation and
Resettlement| Rules-2017 for eatablishment of Indusrriul Park

Contd..2..
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sisition of the above said land ag
R [Consent Award, Veluntary

It is requested to kindly arrange to proces qu
Acquisitien
hilitation and Resettlement] Rules-2017

provided under provision of Telangana State Land
Acguizitien and Lump-sum payment towards Reha
(Amended Act.No. 21/2017} at the earliest.

Yours faithfully,

Encl: (Form-B, B (1) & B (2] along with its enclosurcs ("’t_{?l
and Sketches)
ZONAL MANAGER

Copy submitied to the Commissioner, Rehabilitation & Re-settlement, Telangana State,

Budha Bhavan, Hyderabad for kind infermation,
En?gjtrt ::?E::itﬂfn;;rg:;:;? Chairman and Managing Director, TSIIC Limited, Hyderabad for i g
Eﬂ:&hﬁﬂi:}ﬁfégﬁn?wnue Divisional Officer, Gajwel Division, Siddipet District for
Efﬁ:h;madﬁi_ﬂm Chiel General Manager [Lands), TSIC Limited, Hyderabad for favour
E.fé]gnm the Tahsildar, Wargal Mandal, Siddipet District for information and necessary

—

ﬂ' Farrsc it DELN Scarmmr
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FORM-B
[Bee rule-4{11]
Requisition for Land Arquisition

Prom:

MADEAVLE

ZONMAL MANAGER, TSHC Limited,
Medchal-Biddipet Zone,

To
The Distriet Collector
Siddipet District.

It is requested to scquire tolal extent of Acs, 972-0% Ota. af Government Assigned
fand in Sy.No. B45 (Acs. 114-23 Gta), Sy.No. 1209 [Aca, 248-36 Gis.), Sy.MNo. l‘;";“_E [*'_“‘“‘
304-10 Gts) and in Sy.Ne. 1510 (Acs. 30416 Gts.) of Wargal Village & Mandal of Siddipet
Diistrict for establishment of Industrial Park and the details are furnished in ..le-p-.*.ndi_H
enclosed along with three copies of Combined sketch showing the lands te be acquired. -t
i cartified that the land to be acquired wae demarcated on field and all further necessary
information and assistance will be provided on the date [ tme appainted [ stipulated by
VoL,

It is requested to scquire land as per provisions of Section 23 and 30A of the Right
to Fair Compensation and Transparency m Land Acquisition, Rehabilitation and
Reseitiement Act, 2013 (Central Act No. 30 of 2013) as amended by the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlament
[Telanpans Amendment] Act, 2016 {Act No.21 ol 2017}

Requisite cost of acouisition including R & B will be depogited in your oflice as and
wher requiirsd,

Yours Faithfully

L5
chuiaitlming'.ﬂ'.;;n.:y
&0 NTﬂéLI MANAGER
Copy to Commirsioner, LA and R & R, Hyderabad. MEﬂcriALJs&uhffnTE[-:-'zqu

| P JEEDIMETLA
MEDCHAL DISTRICT-500 5%
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Appendit to Form=B{ 1)
{f}] Mame of the District : sDDIPET

{ii] Name of the Project : Eatablishment of Imdustrial Park

{iiti) Details of Lang proposed for Acquisition :

Hame of the Hame of the Survey Extent
Mandal Village Tio. (i
i [idh {ii]
f¥=1 [ Cita
B [i% 23
1209 248 36
Wergal Wargsl 1465 304 10
1510 304 16
| Total : 972 05
| |
[iv) Total area under Fequicition [in acres | ; Aos, 972-05 Grs
[v| {a) Are &ny religious structures, : - WO -

grave yard or tomb ete preposed for
acguisition (Yee'/ Mo |

{v) (b} IT yes, reasons for inclusion : Mot applicable

] F
(oh /

Reguisltioning Agency
Z0NAL MANAGER
O A A i
MEDCHAL-SIDOIPET ZONE
PP JEEDIMETLA
PAECHAL DISTHICT.S00 NS%.
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Appendix to Form-EB [ 2
Certificate to be furnished along with the requisition

Name of the Project: Gstablishment of [ndustrial Park

i1) Certified that the project for which the land s sought to be acquired in Wargal
Village & Mandal of Siddipet District has been accorded administrative approval
vide department letter No, VC&MD, TSIIC Ltd, Hvderabad 10M HNo.

31 Warpal/Lands /2008 for acquisition under
the Act.

{2} The estimated cost of the project is of Rs. 200-00 Crores and nccessary budgst has

been sanctioned and funds are available towards cost of Land aecquisition and
Ré& R

{3) The Department undertakes to pay the full amount in case of decree | award by the
Land Aequisition, Rehahilitation and Resettlement Authority/ High Court/ Supreme
Ceurt s and when asked ta do so by the Collector [ District Collector.

(A
_—
Requisitioning Apency
ZONAL MANAGER
T.S.LLC. LTD.
MEDCHAL-SIDDIRET ZONE

I P JEEDIMETLA
MEDCHAL DISTRICT-500 0s5.
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: File Mo. |1A3-3/15/2023-1& 11 (Computer No. 204829} B8
A2023/NGTC

Anne xeae < T

GOVERMMENT OF TELANGAMA
INDUSTRIES i COMMERCE [IP B IHF] DEPARTRMERT
Mk M 19STAP BONESAZIT0E Pated. 22,07, 30217,

Subcs edustrees pnd Cornminerce Depatimest « TAlbC Led,,  acouisiion of  Govi.
dssigoed land - ACs 97205 gis in Sy MuE45 (Acs, 114,23 gis), 1209 [hcs.
248, 36 vts), 1499 [Scs 304,90 ghs] & 1510 [Azs 30400 ghs) situaled b
Wargal {¥] E (#), Slddipet District lar astablishment of Indugzrnial Fark in
favour of TSiC - Request for Exemption of the Projfect from the
application of provisions of Chaple: ' & 11 under section 104 ACL HO.ZE
of 2017 « Crders 15sued.,

Ael:-1, Tha Right 1o Fair Compensation and Transparency on Land A uisstion,
Renabilitation and Reseltlement {Telangana Amandment) Act, 2076 (At
Mo 217201 7).
2. from the VO B MO TSHC Ltd., Le.Mo 731/A3 Wargel/Lands /2004,
de=11.05,2021.

Ba&E r
in the relerence 1" cited, the Right to Fax I‘_nng:-r_-ns.al'fun ped Trawsparesicy
— Land Acquisition, Rehebilltation and Resettlement Ack 2017 hae Been amended and
s named as the Right te Fair Compensation and Transparency o Lard Aeauisicinn,

Rehabilitation s Reselilement (Tolanganra Amendment) Act, 2016 (ACT No.21/20T7)
inits Applicabion to the State of Telangana,

1 i the referenre 2™ cited, the Yice Choirman G Menaging [irectos, Telangana
State Industrial Infrastructure Corporation Limitad (TSHC) has reguested o examix
thee Industzial Park at Wargal (V) & (M), Stcdipel Disirich 1o an extent of Acs.972.00
abs it Gy.Mo. a5 (Acs. 114,23 gie}, 1209 (Acs. 24B.36 gla), 1495 (ACs 304,10 gis) b
1910 (Acs. 304,16 gls| of Govt Assigred land tor acquisition of Lhe fand from tha
apolicatian of the provisions of Chapter /| end 11 of the RFCTLALRE Act, 2013 in
accordance with the provisions contained in Sectlon 104 {d)&{e) in Chapter lll-A of the
Right 1o Feir Compensatlion and Trangparency In Lard Acquisition, Rehabiiitation and
Kessttlement [Telangana Armendment), 2006 | AcL No 21 of 20975

1, Aftar carefil examination in the matter and after toking Mto consideration of
thee fpcts that, Land Acguisition Is very imgortant for fmplementation af the Industrial
Park at Wargal [V} B (M), Siddipet Districl. The Goverament, In accardarse wlih_l:hu
Arovisians contained in Section 104 {d)Bf#) in Chapter lllA of the Right to Falr
Compensation and Transparency in Land Acquisilion, Rehebilitatien and Hmc-tlltnhr{nt
(Telangana Amengment], 2016 | Act Mo.l? of I017), herely, Erempl Uwe ingustrizl
Park ok Wargal (V] E M), Siddipet District Lo an exlent of ACs.S72.00 gls in Sy. Mg, 8435
(ACS, 11423 qus), 1209 {Acs, 248.36 grs], 14493 (acs Wi, 40 ghaf F 1510 (Aew 30416
gts) of Govt. Asstpned lond for acguisikien of land frem the application of the
provisions of Chapter Il and 11l of the AFCTLABRR Act, 2073

4. Accordingly, the following Mottfication shall be pubtished In tho nexk
pxtracedimany Issue of L Telangana Gazelie,

NOTIFICATION

“in mecordance with the provislons containsd in Sec 04| of the Bight b2
Falr Compantation and Transparency in Land Aequisition, Rehabilitation pad
fmgattloment Ack, 2013 in itz application o lhe stale of Telangano, the
Govermament have decikded and accordingly hereby, In the publje Interest,
exempt Lhe Industrial Park al Weeeal (V) & (ML Slddlpel DMsLrTch Lo 2m
exlent of Aca.972.05 @is in Sy M43 [Acs 114,23 gtah, 1209 jAcs. 148,35
gby}, 145% (Acs 104,40 aty) & 1510 (Acs. 304,16 gis) of Gowt. Semigned band
for acouisition of land from the application of provisions of the Chagter -l
and Chapter -l of the Act, It i also certified that the all efforls have been
made (7 Hnallzing the minimum exienl of lond required for e gkl
project.” :

[P TCH

G5

| Jenerated fenm wOMes by SUMAN KHASE, LAG]-A68) LEGAL BS5IETANT MOEFCC on A Tard On:ig
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L Accordingly, the District Collector, Siddipet and the ' @ Chairman & Managing
Director, Telangana State Indusirial Infrastructure Gorporation Limited  byderabad
shall take further necessary actlon in the maktier,

JAYESH RAMJIAN
PRINCIPAL SECRETARY TO GOYERNMENT & CIP{FAL)
T
The Commissioner of Stationery & Printing, Government of Telangana, Hyderabad
(with a request to publish the notification ln extraordinary isfue of Telangano
Gazette and furpish (10} copies of Gazette o this Department),
e District Collector, Siddipel Distriet.
AT Wice Chairman 0 Managing Olrector, Telanuana State ndustrial Infrastrocivre
Corporation Limited (TSIC); Hyderabad
Tre Chief Commissioner of Land Administration, Telangana, Hygerabad,
The Commissioner, RER and Land Acquisition, Telangana Buddha Shavan, Ranlgunj,
Secundershad
The Commissioner of Industries, Hyderabad
i Cepy Lo
{ (7 The P.5, ta Principal Secretary to Hon®ble Chief Minister
The P.5, o Hon'ble Mintster {1&C)
The P.5. b0 Principal Secretary to Government & CIP Industries & Lommerce
DeparimednL.
SF/5C
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0 TELANGANA STATy Nby b

STRiaL i '
i FRASTRUCTURE
AV n 'umtlu-ﬁ-ullng T Bavernamyg gy af TcEEEﬂn g?‘tﬁmmnuu LIM[TEE
ZONAL MANAGER '%
_:;:_-_-_T_""‘“—-—-— Hyderahad _ 500 osg,
To

The Distriet Collectnr
Siddipet District,

Respoctad Sir,

F.ﬁqulaiﬁnn and

MP-SUm paymen ts towards Eehahifitgy
Ecsﬂﬂletumtil Rulsg .. 2017 -8y bmitted _ Reg, eton and

referenon cited and I8 to submi that TSmO Limited o

ed lsnd o & total
of Mulupy, Yillage & Mandsl of Biddiper Diigtriss.
establishment or industries, Tg[
developing Industrial Park {n the 28ld identiffad lands. it is tg lurther submit that the

TEIC has submitted g report 1o the Govern ment secking exemption rom application of the
Provision of Chapter-I1 and Chapter-I[ of the Right to Fair Compensation and Tmnsp-:*ra:u_-g

in Land Aequisition, Rehabilitation and Re-gettlamant [Telangans Amendment) Act, 2018
Act 21 of 2017).

ICL*..I".n'-'J'.r.':w'I:If

In view of the above, | submit herewith requisition in the formag preseribed under New
LA Rules framed ynder G.0.M2.No. 120, Reveriue WAGRLA) Department, Dig: 30.06.2017
fﬂracqu:iaitinn of Government Assigned land tg g total extent of Acg, J25-06 Gts, in Sy.No.
357 or Mulugy Village & Mandal, Siddipet District gg préseribed in triplicate undar
Provisjon of Rule-5 Telangana State Land Anquisition (Consent Award, Voluntary
""i’ﬂuj.sdﬂnn and Lump-sum pRyment towards Rehabilitation and Resettlement| Rules-2017
or eatabiish, ment of Industrial Park,

Contd... 2.

(}! Scanned with OKEN Scanner
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I.' 21 "
of the above ﬂ“d. l
it iaiton _
rpaige e} FITID:.!‘E kL= |gition gl::ﬂnﬂﬂ]'lt |“|'i‘il'ﬂrﬂ ill!‘hd i1}
It ia roquested to kindly @7 L State s Land AcgL R h%
pravided under provision of T¢ S pabilitation 80 e Mgy

Acguisition nnd Lun p-$am payment
[Amended Act Ma. 2172017) at the par

lpeal

Yours fajlhfl.l.l!_l,-r

Gf_ &

ZONAL MANAGER 4

neloRures

Encl: (Form-B, 1 {1) & B (2] along with #8E
and Shetches|

ftation & Re-gettiement, Telangang State,

Copy submitted to the Comnmissinner, Rehabi
Budha Bhavan, Hyderabad for kind informatios. G T, B i .
Copy submitted to the Vice Chairman o i
favour of kKind informaticn.

Copy submitted to the Revenue Divi

fmvour of kind informaton, ) .
Copy submitted to the Special Deputy Collector, Lends Wing, TSIIC Limited, Hydecahad g

and Managing Dt m:!nr.
sional Odfficer, Cajwel] Division, Siddipet Distrigs i

favour of Ikind informatian.
Copy to the Tahsiidar, Mulugu Mandsl, Siddipst District for information and neesgmary {

EE‘HDF.L
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s FORM.n

Rk U o rule-4i11)
Requisition fy Land Acqulsition
From!

MADHAVLE

ZONAL MANAGER, TgliC Lim{ted,
Medchal-Siddipet Zone,

To
The District Collactns

Siddipet District.

It is requestsq] mw BoOuire extant of Ags. 33506 Gts. of Government Assigned land
fa SyHo- S57 In Mulugu Vitlage & Mandal, Siddipet District for cstablishment of
of combined skesch showing the lends (o e aequlred, 1% iz certified that the land to be

- Taequired was demarcated an field and ull further REcessnry information and assistance will
T provided on the dade J time Bppointed { stipulated by you.

It iz requested to acquire land as per provisions of Section 23 and 30A of the Right
Fair Compensation and Transparency In Lang Acquisition, Rehabilitation and
settlemant Act, 2013 (Central Act Mo, 30 of 2013) as armended by the Right to Fair
ompensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
slangana Amendment] Act, 2016 {Act No.21 of 2017).

Requisite cost of scquisition Including R & R will be deposited in your ofice ag snd
when required.

Yours faithfully

Gy

Requisitioning Agency
ZONAL MANT.EGEE

iy TSiLC
ey to Commissioner, LA and R & R, Hyderabad, =H “nig
) t . mel. _m
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Appendiy 1, Fosem- 13 11

Hame of the District

Name of the Project

SIDDIPET

Details of Land Proposed for Acquisition:

Eatablishment of Industrial Park

Name of the | Name of the | Foxte
sandal Village Sur-.-Ey Mo, ﬂmnt
il i b e T
Mulugu Mulugu 557 335 (]3]
f I Total: 325 06

Total arca under Requisition Arz, 305-06 Gte.

a] Are any religious structures, - No-
Grave yard or tomb ete., prapased for
Acquisition {Yes/Noj
b} i yes, reasons for inclusion Mot applicable

A

—

ENEY

R A

T%I.%ﬁ': LTD.
PET ZIME
: S0005S

a4 & Scanned with OKEN Scanner



Appondis to Form = Bi2)

Certin
cabe bo ke furnighed olong with the renulsition

Name of the Profoot; Establishment af Induntelal Park

1) Certified that the project for which the tand i sought to be scquired in Banda
Mailaram Village, Mulugu Manda) of Siddipet District has been accorded
administrative approval vide department letter No, VOAMD, TSIIC Ltd, Hyderabad.

?,:- ) The estimated cost of the project {5 of o0-00 and necessary budget has
~ B peen sanctioned and funds are avellable towards cost of Land acquisition and
s RER

(3 The Department wndertakes to pay the full amount in case of decres | award by the
Land Acguisition, Rehabilitation and Resettlement Authority/ High Court) Suprems
conirt as and when agked to do g3 by the Collector [ District Cellector.

Pl
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F. No. |A3-3/15/2023-1A.1 {Comp No. 204829)
Govarnmant of India
Ministry of Enviranment, Forest and Climate Change
(1A -Division)

Inclira Parayavaran Bhawan
Jaor Bagh, Aligan|

Mew Delhi— 110 003

015t Movemnber, 2023

Subject: Show cause Notice under section 5 of Environment
(Protection) Act, 1986 - Environmental Clearance for “Special
Food Processing Park” Wargal Village, Siddipet District
Telangana by M's Telangana State Industrial Infrastructure
Corporation (TSIIC) - reg.

Ref.. SEIAA - Telangana EC letter No, SINTG/MIS/78362/2023 dated
29.07.2022.

Sir,

Whereas, M/s Telangana State Industrial Infrastucture Corporation (TSHC),
Telangana had been granted Environmental Clearance by 1he SEIAA - Telangana
vide letter no. No. SINTG/MIS/79383/2023 dated 29.07.2022for developing

“Special Food Processing Park™ at Wargal Village and Mandal, Siddipet District,
Telangana.

2 Whareas, he case filed before Hon'ble NGT, Chennai vide Appeal No. 73
of 2022(SZ) in the mattar of M/s Tumkunta Narsa Reddy Vs SEIAA Telangana &
Ors. The applicant alleged that the SEIAA. Telangana has tailed to understand thal
the project is for the establishmant of Industrial Park which falls under category A of
tem T{c} Industrial Estate/Park/Complax of the schedule 1o the ElA Matification,
o006, Howaver, SEAC and SEIAA have considered the project under category B of
ltem &{b) Township and Area Develepment of the schedule to the EIA Motification,
2006. Alter hearing the case on 17.10.2023, the Hon'vle NGT observed fallowing:

" The said fact is aiso accepted by the MoEF&CC in their affidavit wherein
thay have categorically stated that the SEIAA has appraised fhe project
based on the information provided by the Propect proponent who wrongly
and mistakenly mentioned thal the area of the project site is tess than 500
Hectares.

MoEFECT has further staled that it is a concealmant of facts by the project

proponent. The above fact was mentioned in their afidavit dated
01.06.2023.

When we enquired whether any action had besn laken by the MoEFECL,
the learned counsel sought time ta gef appropriate instruction in this regand.”

3. Whereas, the SEIAASEAC should have appraised the proposal of TSHG

47



considering the area of project less than 500 ha and therefore granted EC under
schedule B(b). Further, as per the EIA Motification, 2006 as amended any
industrial estate having area below 500 ha does nat raguire prior EC if lhere are na
Category A or B projects are housed therein. However, in such cases, if the bullt-
up area is more than 20,000 sg.m., then in thal case, EC would be required under
the Building construction category, which are coverad under schedules 8{a) and
8{b) of the EIA MNotification, 2006 as amended. However, if the area of the project
under gquestion is more than 500 ha, as mentioned in the report of RO, Hyderabad,

4. Whereas, as per the application submitted by the project proponent before
SEIAA Telangana, the total land area is 188.65 ha. Howaver, as per the inspection
report submitted by MoEF&CC's Regional Office, Hyderabad, the total land area is
mora than 500 Ha, As per para B (vi) of EIA Notification, 2006 as amendad
“deliberate concealment andor submisslon of false ar misleading information or
data which is material o screening or scoping or appraisal or decision on the
application shall make the application liable for rejection, and cancallation of prlor
anvironmental clearance granted on that basis. Rejection of an applieation or
canceliation of a prior environmental clearance already granted, on such ground,
shall be decided by the regulatory authority, after giving a personal hearing 10 the
applicant, and following the principles of natural justice.”

- Now, therefore, under Saction 5 of the Environment (Protection) Act, 1988,
it is directed to show cause within 30 days of receipt of fhis notice as to why the
aforesaid Environmental Clearance no. SIATG/MIS/TI363/2023 dated 29.07.2022
accorded o TSIC should not be revoked. In your response, it may also be clearly
stated whether a hearing is required by the Project Proponent before a final order
is passad by this Ministry. It may also be noted that if no response is received
within 30 days, appropriate orders as may be deemed fit will be passed and issued
under the circumstances of the case withoul any further notice 10 you, Also, this
show cause is without prejudice to any other legal action which may be faken
against you.

6. This issues with the approval of the Competent Authorty.

f a‘viﬁ':\ -
{Dr. Ash:sh Kumar)
Addlitional Director &
Member Secretary (Infra-2)
Email: ashish.k@nic.in

To
The Chief Enginser
Telangana State Industrial Infrastructure Corporation (TSHC)
EMP Wing, 6th Floor, Parshram Bhawan, LB Stadium Road,
Basheeerbagh, Fateh Maidan, Hyderabad — 500 004,

Copy to:

1. The Bpecial Chiet Secretary (FAC). Department of Environmeant, Science &
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Technolegy, Government of Telangana.

The DD, Ministry of Environment, Forests and Climate Change, Ist and |Ind
Floar, Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai-34.

. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-

Oftice Complax, East Arjun Nagar, New Dalhi - 110 032.

. The Member Secretary. Telangana State Pollution Control Board,

Paryavaran Bhawan. A-3 Industrial Estate, Sanath Nagar, Hyderabad - 500
018, Telangana.
Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Deih.
Guard File/ Record File/ Notice Board/MoEF&CC wabsite.
ik
l‘%a‘.ﬁ-:ﬁﬁ

{Dr. Ashizh Kumnar)
Additional Director &
Member Secretary (Infra-2)
Email; ashish. ki@ nic.in
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SSMNT/SCN/23/002/R Dated: 15.04.2024

To

Dr, 5. Prabhu,

scientist — D (infra-11}

Ministry of Enviranment Forest and Climate Change (14, 11I-Division),
Indra Parayavaran Bhawan,

Jor Bagh, Aliganj,

Mew Delhl - 110 003.

Sub: Reply to show cause notice dated 03/04/2024 to 5S¢ 5ai Manasa nature Tech Pyt Ltd

Ref: show cause notice F.No. 1A3-3/15/2023-14.111, dated 03/04/2024.

S,

With reference to the above subject, we have given the reply mail to show cause notice on 29.11.2023
{Copy to ashish.k@nic.in} and also the same hard copy letter sent through DTDC express courier [Ref,
No. VB5212126) to Dr. Ashish Kumar, Additional Director & Member Secretary (Infra-Il}, Ministry of
Environment Forest and Climate Change {14 111-Division).

Reguest you to acknowledge the receipt of the same.,
Thanking You,

&ri Sai Manasa Nature Tech Pt Ltd,

2 e telt
Drr.Ch Rajani Kumari :_}} \._-_- ek
f

{Managing Directar) |{:(=i & )z
5 ﬂllt .-__.: fia

I'l,\l'\:"'___'-"h.\__ = __,.-:"r'.-'
Sl Ad Qo

List of Enclasures: - e TLt

1. Previous reply email details dated 29.11.2023
2. Previous Reply Courier slip scan copy dated 29.11.2023
3. Letter to Dr. Ashish Kummhments dated 29,11.2023

ed ok Teday (A3 [¢ho24)
Q% Zapan24

Lcse)

Sri Sai Manasa Nature Tech Pvt, Lid.
Piot No. 74/A, Flat No.102, Central Bank Building, Kalyan Nagar, Hyderabad - 500 0358

Tel:-+91-040-2381 6323, Email ; infoc@ssmntgroup.com | Website | www.ss mmnmuu oM
TN - JT3200TG2I05PTCO47645
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415024, 5:45 PM SEMNTECH PVTLTA. Mai - Fwid: Reply b shaw cawse nalice FHo, [A3-3M1 520251401 ({Comp Mo, 204828), daled 012023

W

*t”m HWalini Vijayalkshmi Dr <dmaliniii@ssmntech.com>
@ crour

Fwd: Reply to show cause notice F.No. |A3-3/15/2023-A.1ll (Comp No. 204829},
dated 01/11/2023

Rajani Chamala <ssmnipl@gmail com= Maon, Apr 15, 2024 at 246 PM
To: p.subramanii@gov.in

G D Dest Sreskanth” <drgreekanthi@semntech coms, "Sivaramakrishna. D" <sva@ssmntechcom=, Ch
<rajani@ssmniech.com=, Malini Vijayalkshmi Dr <dmalini@ssmnlech coms

Dear Sir

With reference to attached traling mail, we have given the reply to show cause notice on 28.11.2022 and also the
same hard copy letter sent through DTDC express courier {Ref. Mo, WE8212128) to Dr. Ashizh Kumar, Additional

Director & Member Secretary [Infra-2], Ministry of Environment Forest and Climate Change (1A1-Division) - {scan
copy courier slip also attaching |

Mow again we are sending the reply for the letter reference Mo, Filg Mo, |A3-31502023-1A, 11 dated 02,04 2024
Request vou to acknowledgge the receipt of the zame

Thank you & Regards

Dr.Ch.Rajani Kumari

Managing Director

Sri Sai Manasa Mature Tech., Pvt Ltd,
Plot No.74/ A, Flat no:102,
Centralbank Building, Kalyan Magar,
Hyderabad.500 038,

Email : ssmniplE@gmail.com
Tele:+591-040-2381 §333, 4019010545545
Website :www.ssmntech.com

meeeeee Frnwarded message
From. Rajani Chamala <ssmatal@gmail coms

Digte: Vied. 28 Mov 2023 at 1917

Subject: Reply to show cause notice F.No. [A3-3/15/2023-14.11 {Comp Mo, 204829), dated 0171172022
Tor <ashish ki@ncin=

Co Sivaramakrishna, D <siva@ssmniech.come, Dr.Desi Sreekanth <drsreskantb@ssmntech.com=_ Gh
“rajanil@ssmntech coms

SSMNT/SCMN/ 237002 Dated: 29.11.2023

T

Or. Ashish Eurmnar,

Additipnal Director & Member Secretary (Infra-2)

Ministry of Environment Forest and Climate Change (1A H-Division),
Indra Parayavaran Bhawan,

Jor Bagh, Aliganj,

Mew Delhi - 110003,

Sub: Reply to show cause notice dated 01/11/2023 of 5ri Sai Manasa nature Tech Pyt Ltd
Ref : show cause notice F.No. 1A3-3/15/2023-1A.111 [Comp No. 204829), dated 01,/11/2023.

Sir,

This is with reference to the show cause notice issued by MABET to Sri Sai Manasa Nature Tech Pyt Lid regarding
the consuftant provided false and misleading information to the SEAC/SELAA during the appraisal of the project for

2
nitps; dmalgrogie comdmadiaiitie=1ef1 5t addview=pteearchm al Spermmsgid=rmsg-F 1 765391 67401 6407808 aimpl=meg-f 1 TREEA16 40164 . 102
File No. 1A3-3/15/2023-IA.lll (Computer No. 204829) 51
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-Ill, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM
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411504, 345 FM SEMNTECH PYTLTH Malk - Pwl Raply b shaw causs nofica F Mo 1A3-301 502308 1 (Cemp No, 2048390 dated (1M102023

grant of Environmental Clearance [EC). Further, we respectfully submit the following reply in response to the show
rauwse notice with attached Annexures,

_. We request vou to kindly go through the Sequential Facts during the project Execution for Environmental
Clearance [EC) for the above said project. We have followesd 2006 EWA notification and subsequent amendments &
SEAC FSERAS puidelines,

I wiew of the below given elaboration, 5ri 5ai Manasa Mature Tech Pyt Ltd firmby affirm that have made conscious
efforts not to deviate any of the EI& Motification1dth September 2006 and subsequent amendments and that no
further action is called for in this regard.

Thanking You,
Sri Sal Manasa Nature Tech Pyt Ltd.

DrCh. Rajani Kurmari
{Managing Directar)

Copy o

1. CED., NABET Secretariat, Mational Accreditation Board for Education and Training (NABET]), ITPI
Building, I Floor, 4-A, Ring Road, 1P Estate, Mew Delhi 110002,

Thank you & Regards

Dr.Ch,Rajani Kumari

Managing Director

5ri Sai Manasa Nature Tech. Fvit Ltd.
Plot No.74 /A, Flat no:102,
Centralbank Building, Kalyan Nagar,
Hyderabad.500 038,

Email : ssmntpl@gmail.com
Tiebe:+51-040-2361 6333, +5150105455445
Website www.ssmntech.com

2 attachments

sy MoEF Letter.pdf
3515K

&) Ashish_Delhi.pdf
110K

3
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SSMINT/SCN/23/002 Dated: 29.11.2023

To

L. Ashish Kumar,

Additienal Director & Member Secretary {Infra-2)

Ministry of Environment Forest and Climate Change (1A.11-Division],
Indra Parayavaran Bhawan,

Jor Bagh, Aligani,

Mew Delhi— 1100003,

Sub: Reply to show cause notice dated 01/11/2023 of 5ri 5ai Manasa nature Tech Pyt Ltd
Ref : show cause notice F.No. 1A3-3/15/2023-14.101 (Comp No. 204829), dated 01,/11/2023.

Sir

i

This is with reference to the show cause notice issued by MABET to Sri Sai Manasa Nature Tech Pt Lid
regarding consultant provided false and misleading information to the SEAC/SEIAA during the
appraizal of the project for grant of Environmental Clearance (EC). Further, we respectfully submit the
following reply in response to the show cause notice with attached Annexures.

We regquest you to kindly po through the Seguential Facts during the project Execution for
Environmental Clearance [EC) for the above said project, We have followed 2006 E1A notification and
subseguent amendments & SEAC / SEIAA guidelines.

In view of the below given elaboration, 50 5ai Manasa Mature Tech Pwt Ltd firmly affirm that have
made conscious efforts not to deviate any of the EIA Notification14th September 2006 and subseguent
amendments and that no further action is called for in this regard.

Thanking You,
5ri 5ai Manasa Mature Tech Pvt Lidg
- F
'Eﬂ-'{l'%”‘-*" e

Dr.Ch.Rajani Kumari
[Managing Director)

Copy to:

1. C.EO., MABET Secretariat, Mational Accraditation Board for Education and Training [MABET],
ITPI Building, 6™ Floor, 4-A, Ring Road, IP Estate, Mew Delhi 110002,

Sri Sai Manasa Nature Tech Pyt Lid.
Plot Mo. 74/A, Flat No.102, Caniral Bank Building, Kalyan Nagar, Hyderabad - 500 038

Tel: +91-040-2381 6333, Emall : info@ssmisigroup.com | Website | www.ssmnigroup.com
OTSMO0SPTCO4 7645
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ANNEXURE - |
Letter Of Acceptance
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ANNEXURE -1l

Environmental Clearence Initiation letter
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ﬁ TELANGANA STATE
Q TSIHC IMNDUSTRIAGL [MFRASTRUCTURE CORPORATION LTE:
yw A Gavermment el Taiangans Undoniakng)
Lao N 5 sWarpeal J2021- Dﬂg:m_ﬂzlzgzz
To

M /s. 5ri Sai Manasa Nature Tech Pvt. Lid.
Plot No. 74/A, Flat No. 102,

Central Bank Building, Kalyan Nagar,
Hyderabad - 500038,

Sir,

Sub: TSHC-EMP Wing-HO - “"Foed Park at Wargal (V). Wargal (M], Siddipet
{Dist), Telangana” situated in Sy. No. 1495 & 1510 in an extent of 46617
Acres - Imitiate the process of Environmental Clearance- Requested- Reg,

Ref: 1. Lr. No: EMP/TSIC/15/EC-Wargal /2021-22, Date: 28.01.2022
2. 10OM. No: EMP/TSHC/15/EC-Wargal/2021-22, Date: 04.02.2022

TEE

Your attention is drawn to the references cited, wherein you have been entrustad
with ebtaining Environmental Clearance & Consent For Establishment for proposed Food
Park at Wargal (V), Wargal (M), Siddipet (Dist), Telangana.

In this connection, you are requested to initate the process of obtaining EC for the
Food Park in Sy. No. 1495 & 1510 with an extent of Acs 466,17 (188,65 Ha] at Wargal
Village & H;_mdal in copsultation with Zonal Manage r, Medchal-Siddipet.

'l’cluﬁ_ faithfully,

A

e b~ £
CHIEF ENGINEER

Copy to the Zonal Manager, Medchal-Siddipet, T5IIC Ltd for information and necessary
action.

gl Cifxe” “Parshramsy Shavwan® Gtk Elgor,- 5-9-558/1, Bashecrbagh, =

Faleh Mactan Poms, pcerabad-S00008 Telgagana, [ndia an.TLT.E'
Phone 220 506 20006 Faw: (m0- 23240204, {;@"’/_ ‘;}"{}
q.

"'\.

E‘
Pg,-ne-' 3I:uad

w

r‘\.I

ok
{ k"‘ o i
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ANNEXURE - 1il
TOR ACKNOWLEDGMENT COPY
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. Acknowiadgament Ship for TOR

Tns s o acknowindge "t the proposal has been sucoessfily uplnaded on the
peral T propassl sholl be evarmined oy ME of SELAA o enese S mgursd
wlmation” fas Do submited. An e wil be sert for seeking adokonal
rilrThaton  if any, within 5 working days. Cinoe venified, a0 acspians kler sl be
Hsuad ta the projec propanant |

Folfowang shousd e mentioned in futher comespordence

1. Propasal Ho, © BN TERGPITI2SERET
2, Category of the Proposal | INFRAA
. Tl Industrial estains/ parks! complassal anss,
3 e
Projectiketvity sppled for . ot i
Frogoged Deslapenant of Saecal Food
4. Mame of the proposal . Processing Park at Wargal vilage, Wagal

" Mandal, Socipal istrich, Telangana Sy
Mfs TSIC

5. Date of submission lar TOR | 14 Feb 2022
6. Mama of the Project propoaant Klomng wilh contact details

aj Mame of the proponent = TSIE

B Mobils No. A551034273
c} State Telangana
o District . Hycerabad
e} Pincade + EO000E
RS
o R
Lk
L*H
L Ao
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ANNEXURE -1V
SEAC/SEIAA MINUTES
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i held on 26022023

Agends Ms. Alpine Constructions, Sy. Na. 309, 310 of Shaokarpally I,"'r"!.|
| Ttern Moo 12 | Shankarpally (M), Hangareddy District — Environmental Clearance - Reg.

Progossl No. | SIATG/MIS/2566132022 (EC)

The representative of the progect proponent attznded on video call and 5r Srikenth Desd of B
Bl Sal Manasa Mature Tech Pyt Did.; Hyderabad attended ard made a presencation before the
SEAL

The SEAC noted that todad plot ares iz 787361 2q.m., Met Plot area iz 5981810 Sq.m., out of
which, green arca is 634 23 Sq.m. {P009494),

[+ was informied that the total buill up area of the project iz 33,315.49 Sq.m. The project conaists of
Residential Toarers Consfruction Project b acepmmadate a tofal No. of 129 wnils, Maximum Mo,
of foors propossd in the progect are B<23+17 Floors & Temace,

It is also ooted thas Parking area to be provided is 8,743.71 Sq.om. £25.24% spainst requised 22%0.
The total cost of the project i3 Re. 50 Croees. The proponent i3 proposing budget for
Epvironmental protection towords capital coss Rso S0 lakhd and pocuming oast: Ra. 2000

Taihsfannum.

Adter detniled discussions, the SEAC recomemended for issue of EC.

The representative of the project proponent attended on vidso call; and 3ri Shvam Sunder of BYa.
gﬁ Sai Manasa Mature Tech Pvi Lul, Hyderabad stiended and made a presentation befors the
EAC

The TSI proposed to develop Special Food Processing Park (SFPP) in an area of Ac, 466.17
(13E.65 Ha.ywith the main ohjsctve (o offer befter peice to the fammecs through value addition and
cuport of the procesmed food items wherever posaible. The toml] project cost 18 Ra.150.50 Crores
apd 190 plots are proposed in the project, Mo category A or cafegory B projects except CETP aps

The nearest villags io the proposed site is Wargal () which ts sxisting #t ' distance of 0,82 km;
Meearest water body is Wargal village Pond exists ar 1.15 km; and Mearsst RF i.e,Warpal RF
exisia at 218 km from the boundary of the site.

The SEAC observed that the TSIIC proposed greenbedl in npen spaces and commoen areas to an
exterit of 12,75 Ha, {10.02%) and the arca of greeabelt to be develaped by individual untis in their
plotted ares is 43.4 Ha, {23%). Buw the SEAC informoed the TSIIC that the gresnbelt has o be
develaped completely by the T3IIC.

After detailed discussions, the proponent is directed to prepars E[A report as per the Sandard
Terms of Refersnce (TORs) lssved by the MoEF&CC, Gol for "Indusmial eststes’ pasrkeS
complexes’ areas, export processing Zones (EPYs), Special Economic Zones (SEF3), Biotech
Packs, Leather Complexes” and following additional TOR, undergo the process of public hearing
in consultation with TSPCE and submit final ELA report; minates of public hearing & responss of
the proponent to the issues emerged in the public bearing to the SEAC for appraisal

Additinnal TORs:
. H;ducﬁ'ﬂﬂking for development of greenbell completely (atleass 335 of notal site azea) by the
1 ;
0ot
&"i—r—-‘
o CHAIRMAN, SEAC
= -.Lw R
\ g
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MINUTES OF THE 152™ MEETING OF THE
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY (SEIAA), TELANGANA
HELD ON 28.03.2022, 11:00 AM
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MINUTES OF THE 151" MEETING OF THE STATE LEVEL ENVIRONMENT IMPACT
. ASSESSMENT ALTHORITY (SEIAA), TELAMNGANA, HELD ON IR03.21021 AT TSPCH,
PARYAVARAN BHAVAN, A3, LE, SANATHNAGAR, HYDERABAD - 500 018,

The following wese presenl:

['if_ | Prof M. Anands Rsa, Chammnan. SELAA, " Chairman, SELAA
' §-4B/1, Ravidranagar, 52 Wo. &, Habsiguda, i

| | Hyderabad - 500 007 !

i 3. | DB Naniah, “iember, SELAA

| HNa.6-3.08, 4" Cross Hastinaguri,
. Sainikpuri, Secunderabad - S00 094 |

: 3. | Gri Swargam Srinivas, IF5, Mlenber Succelary, SELAA
| | Special Secretary (FAC) EFS&T, Dept.,
{ 330 A, O Block,

! | Telargzna Secremariat, Hyderabad

The members present declaned thai there are o conflicts af intsrest with the projects being
corsidengd o this mesting.

The Member Secretary, SELAA welcomed the Choirman and the Member of SE1AA. After general
introductory remarks by the Chairman, SEIAA, the Commbites took op dems agenda-wise snd meviewed
the recommendstions of Swte Expent Appramal Commuttes (SEAC) Alfter detniled deliberaiions &
discussions oo recommendations of the SEAC, the SELAA recarded their decisions on case o case hasis a3
e

17
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& Forrer

| Ttem M. 19

Proposal Mo, 1S

The SEIAA discussed the recommendations of the SEAC in detall and noted that the lisz of
prajects proposed in the Food processing park ars not falling either in Category-A or Category-B
of ELA Motificartion, 2006, Further, the as per the ELA Notfction, 2006 and its amendments
“Environmental Clearance for CETPs for setup or within projects or activites which do not
require Environmental Clearsnce are exempted, and if any of the existing or proposed member
units of the said CETP produces or proposes to produce any product requiring Erviconmental
Clearancs, then the CETP shall nesf Epvironmental Clearance”.

The SEAC shall ascertain on the requiremant of Public hearing for the project.

Agenda | 15.00 Ha, Stonc & Metal Duarry of M. ROCK SAND MINERALS (P) |
Item No. 200 | LTD, 5y, MNo. 157, Bathale V), Ksndi (M), Ssanpgarcddy Distriet - |
Envirnnmental Clearance - Reg.

| Propasal No. | STATGMINSIHL2009 (EC)

The SEIAA discussed the cecommendations of the SEAC in defail and noted that the project
proponent abtained mine lease {in-principle) on 16.04.2018. Hence, the praponent shall submit the
status of mining activity duly certified by ADBG for Further considemtion.,

|Agenda | 9915 Ha. Laterite Mine of Mi/s. 5.R. Minerals, Sy. No. 41/Fart of Mirzapar
i Irem Moo 21 | (W), Podur (M), Yikarabad District, - Environmental Clearance - Reg,

| Propesal No. | SLATGMINT2ZITU2019 (EC)

The SELAA discussed the recommendations of the SEAC in detail and noted that the. project
proposzat obiaived mine lease (in-principle) on 15.12.200 5. Hence, the proponent shall submit the
starus of mining sstivity duly certtfied by ADMG for further consideration.

Agenda M Bhovanteza [nfra Projects Pwi. Lod, Sy, Noo 150504, Arevelle [V,

| Ttem No. 22 | Medchal (W), Medehal Malkajgici Disirice. -Envirenmenial Clesrance -
Reg

Proposal Mo, | SIATGMISIS59T22022 (EC)

The 3ELAA diseussed the pecommendations of the SEAT in detail and approved the project far
igsue of Envirommenial Clesrance.

Agenda [22.17 Ha. Ordinary Sand Mine of M/s. Telangana State Mineral Development |
Trem No. 23 | Corporation Lid, Akinepalli Mallaram (%), Mangapet (M}, Mulugu Distriet.
i | -Environmental Clearance - Heg.

| Proposal No. | SEATGMIN/AZ408/2019 (EC)

The BE1AA dissusaed the recommendalions of the SEAC in detall and approved the project for
issws of Exvironmental Clearance with validity of Cue year from the date of CFO

18
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[ was infiobrmed et the botal Wl wp sres of e projess is 83,039 Sq.m. The project coasists of
Residimbial Building Constmection Projest o sccomnmadare 440 units, Maximom Mo, of floars
propised in tbe project are 5C +C + G + 14 Floars, ;

1t is also pobed that Paskoing ages 1o be provided is 23,036 Sg.m. {35.2%5 agmics! coquired 3376),
namﬂmﬂ&:wﬂmi:hﬂﬂmmmthmwh
Envinmmenial peotection towards capital cost Re 900 lakhs ond recarmng cust Ha 400
Lak&afamnurn,

Afler detiled discnszions, the SEAC recommended for issue of BC.

Earlicr, the SELAA in i enoeticg hebd oo 25,00 2023 noted that the list of projects propossd i the
Food procesting park are not falling either in Csepory-A of Caiegory-B of ELA Notification,
2006, Furiler, the as pes s ELA Motifietion, 2006 end its emerdments “Environments Clearsnce
fSar CETPs for sstup ar witkdn projects of setivitiss which do pot raguire Envinmmental Clearasces
ke pxempied, and if any of the existing or propased member undls of B sad CETP prodoces or
proposes 1 peoduce any product reguiring Environmental Cleasaces, then the CETP shall nesd
Envimamensal Clearance™ The SEAC shall ascertain o the requirement of Poblic hearing for the
progect. ,

The SEAC poted the dession of SELAA and decided to inform the project propoaent & clarify
whether iny Calegory A/B indusirie ere proposed in the park. [f they 2o not proposed, the TSTIC
shall submil an undertaking that the propossd Fond Parc will nod Bouse any Cabsgory AB
industries in the premoses

in view of the nhove and affer detailed discustions, ks SEAD deferred for cocsidemtion affm
submission of ohove mentivned clarification by project proponent

Agenda 2.0 Ha. Colour Granite Mize of Ma ¥R Erports & Imparts, Sx.MNe.23% of
Teem Mo, 09 | Thimmapiee {V&M), Karimnagar Districe. ~Environmentsl Clearance - Reg.

Froposal Me, | SIATMINZE3MZ022 (ECY

The represectative of the peojest proponeet 51 Vijay Rakesh acd Smt. Sriletha of Bl Pridhyi
Envirstech (F} Ll , Eyderabad artended and made a presentation before the SEAC,

Earlier, e AEIAA, TS igjued EC vide order de 39022008 fiw Colour Grande Mine with
peoduction_ capacity of 16,002 m'fanmem which is valid for 8 pericd of 6 years ie. uple
203 202,

The proponent also ohtained CFE de 06042004 & CFO dr, 01072007 frem TSPCE.

The proposent mfarmed that the [ease was prented (In-principla) on 31052015 in fvoor of the
nest for a peiod of 20 vears. [ may be noied that the Minc Lese i8 gramed after
0E.09 2013, The propoaent submittad & copy of Soratinized” Approvwed Minmng Plan & EME.

The Proponent alzo subsmiited o copy of Ledt 19.002022 of ADMG, Rarimnagar Districe
informing that thets are tad existiog qoamy lesses [leases grasted before 09.09,2013) falling
within 500m from the peoposed guemy lease. The SEAT noted that the sne kase ars s L0 Ha,
It iy Foriles nosed that the total Clester aren is 4.0 Ha and Met cluster area 18 2.0 Ha, which i5 less
thaa 5.0 Ha. Hence, the peojest is corsidersd ander B2 Category as pér the provizoes Inid wnder
ELa, mMorifieation, 2008 & its sohsaquent smenchnents and ooders of the Hon"hle NGT.

The nexrest village ko the propossd site i Thansapus (V) which is sxisting at s distancs of 572m;
nearest water body 1.6, Thirunepur Cheruvy exists ot 151 m fiem e boundsry of the st

T ey
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0
Telangana State Industrial Infrastructure Corporation Ltd., J:%ft
TSHT

(& Government of Telangana Undartaking)
Mo

LeMNo: EMPTSIC/ 15 /EC-Wargal /20327-22 Date:02 .06.2022 "“owe-
Ta

The Chairman - SEAC

TS Pollution Control Board

A-3, Paryvavaran Bhavan

Sanath Kagar, Hyderabad, Telangana

Sir,
Sub:  M/s. Telangana 5State Industrial Infrastructure Corporation
[TSIIC) Ltd - Food Park Located at Wargal (V), Wargal {M], Siddipet
(Dist), Telangana District. Telanganz -Undertaking- Submitted- Reg.

Ref: Minutes of the SEAC Meeting held on 06,04 202 2.

HEA

1 invite kind attention to the subject and reference cited.

With reference to the SEAC Minutes of the meeting held on 06.04.2022, the
Undertaking is herewith encloged foc early issue of TOR for Food Park at
Wargal{V]. Wargal[M], Siddipet District:

Thanking You,

Yours faithfully

%544_

CHIEF ENGINEER

Encl: As Ahowve

Rogd. Offica : “Parisrama Bhavanam®, 6th Floor, Basheerbagh, Hyderabad - S00 004, Talangana f
Tal : 040-23237625, 23238290, Fax ; +51-40-23240205, Web : www.lsiicdelengana.gowi

CIN : L0S000TE20145 00005514 i
v etk
20 T (b
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® Telangana State Industrial Infrastructure Corporation Ltd., T%

(A Govarnment of Telangana Underlaking) —
N d

Pt o

This is to certify thar, TSIC Led will not house any Category A & B
industries in the proposed Special Food Processing Park at Wargal(V).
Wargal[M}, Siddipet District.

(%

el
CHIEF ENGINEER

Regd. Office : “Farisrama Ehavanam”, 8th Floor, Basheerbagh, Hyderabad - 500 004, Telangana,
Tel @ 040-2323TE25, 23238390, Fax ; +81-40-23240205, Web ; www. tsiictelangana.gov.in
CIN ; U99000TE2045E0025514

9] s
. Lot
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ANNEXURE -V
GRANTED TOR COPY
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-
e i ; L
Brs woe Sab:  SEIAA - Telangana Special Food Processing Park, Sy, Nos. 1498 & 1510, Wargal
z ﬁ%&l (¥3, Wargal (M), Siiddipet District - TORs issued - Reg, .
e = e &k
'r’ -
? T E n&mm@mmmm e I402.2021 (received on
; 19.00.2022) submilted to the SEIAA, Tolangana seeking Terms of Reference (ToR) in terms of the
ﬂ"mtnﬂ:lam‘.lh-ﬂl. I“ﬁ T‘:mﬂd{ﬂﬁf L.1.|.-. -.I. 1 .'-' -I". .ﬂ.. __|' 'I_':. l:".'di £k
td SLEL. Bt 5. M s Ly LI IJ.__:: (M Siddiped | '.'
m I mmpumrnrgu:n-tnme_muf_R;hmﬁuﬂ}_ulﬁuMpr-:jqumcnnﬁﬂhy&mﬂm:
L o tevel Expert Appraisl Commites (SEAC] in its meetings held on 26022022, 06.04.2022 & 15063021,
et h The SEAC himmgfﬂdmlMuh:Epd [lowing: £
4 — S
: The representafive of the praject gra) 57 Sy
-r. Mangra NMareee Tach Pt
! Earfier. the SEACT bt its mé
submil on smderioiing i
premies, .

Menw, the proponent jubim u pis = -
> A b ". rArETE R
| wc’n@ n st Processing Park at Wargal (V)
4 Fargal (M), Siddipet Dix .
=1 F ]
o SEAC ot 1 e .
s propament s directed  preprd £14 e i Torm of Reference (TORs) bisued by
E%j the MoEF&CC, Gal far “Sdustrid) e s cflexts/ Whea, wspart processing Zanes (EPZs),
i) Special Economic Zomer (SEZs), Bitech Parks, Leather Complexes ™ aiong with following sddiional
i | TOWFs. The propaonent fo submit o sndertaking for development of greenbelr compleraly fatleas 3%
] ; W of folal pite areal by the TEINC ond submir fnal EI4 repoes o the SEAC for appraina.

ML Accordingly, the proposal along with recommendations of SEAC, Telsngana was examined by the State
level Environment Impact Assessment Authority (SELAA) in its mesting held on 23.06.2022 and
observed the Fallowing: .
The SELAA discussed the recommendutions of the SEAT in dermi] and appeoved the project for isme of *
ol TTifRe with @ specific condition thet thr proponent shail submit restied layour with development of -
greenbelt arlease 333 of rossl site area olong wit final EXd reporl

: « o view of the above, the SEIAA, Telangana hereby aceords ToBs to the project with the
e | specific condition to submit revised layout with development of greeshelt atleast 33% of
._-_".;'e,Eii-'- total site area along with the ELA report and Environment Management Plan (EMP). The

£ TORs and general gaidelnes for preparation of ELA & EMP report are 8s following:
sy
=k |
J
Page lofa
- - —— - - i ————— - e —— e
23
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[ 2 =
STANDARD TERMS OF REFERENCE FOR COMNDULTING ENVIRONMENT IMPACT ASSESSMENT STUDY Pkl '_
FOR INDUSTRIAL ESTATES/ PARKS/ COMPLENES/ AREAS, EXPORT PROCESSING ZONES [EPZS), SPECIAL ke %
ECONOMIC ZONES [SEZS|, BIOTECH PARKS, LEATHER COMPLEXES AND INFORMATION TO BE }"ﬁh
INCLUDED I ELA/EMP REPCRT :

X

Y1 Reasons for selecting the site with demaila of alternate sites examinedirejected/selected on T

meTit with comparative staiement and reason/basis for sefection. The examination should =

mmmm.uumdmmwmmm | F

agsotiated with seleeted site a5 compared mMmﬂmmm;M includs
parameters considered alonyg with weight age criteria for short-listing selected site,

2 Sebmit the detsils of the land use break-up for the proposed project. Details of land wse
zrvund 10 km radivd of the project site. Analysis should be made based on lates: sarzlline
irnagery for land use with raw images. Check on flood plaie of sy river,

# Submit dewails of envirenmentally sensitive places, Land- acquisition stanus, sehahilition of
commuanities” villages and present statas of such activithes,

41 Examine the impact of proposed project oo the nesrest settlements.

5  Examine basciine environmental qusality along with projected incremental load due o
the praject laking mmafdﬂﬂmwmmmmﬁy

%  Enviramental data to be considered in rebation mmmmdmlnmuuujdbe{a,]
il bemn: of the site and surrounding
are, and any
E 1] hive ared and within L0
km from eco- ;
. # 5 should be provided all
abould keep 33% of the
1)
1) . -
[ : .. oy : ‘"h
12)  Subenir the AL TSI TERis g comiEsion sach as forest,
agriculture etc. 4 ; i
13)  Submmicdessils reg:aﬁg_g
14y Zoping of the amea iu'&" “ofinduerit comi in the ndhestrial area based
an the resource reguirerment it likely pe “wilh quantity from the vasious

|-! i

13y The project boundary aren and study arca for which the base line daa is generated
shoubd be indicated through a suitable map. Justificstion of the parameters, frequency
and locations shall be discussed in the EIA.

6} Bubmit Legal frame work for the implementstion of Environmental Clearance
conditions - to be clearly spelt out in the EIA report.

17} Submit Reles and responsibility of e developer stc for compliance of eavironmental
regulations under the provisions of EP Act.

18 - Site justification of the identified industry sectors from envisonmental angle and the
details of the studies conducted fany.

1% Ground water clussification ns per the Central Ground Waker Authority.

A -Subeni the source of watsr. mﬂmwmwmhmwalmmm
reatment facilities, use of treated waste waser along with water balance chart taking int
accaunt afl forms of water use and mansgement.

: ) Poin water harvesting progosals should be made with dise safeguards for ground warer
quality, Maimize recveling of water and uiilization of ratn water, Examine details,

) - Examine soil characteristies and dept® of ground water tasle for ciinwater harresting,

i o1 ks
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WL

= ——

i

Fa

Examine detsils of sulid waste generation treatment and i15 disposal.

Examine and submit details of wse of sobar enerpy and aliemative sousce of energy 1o
redics the fossil energy consemption,

It case DN sets are fkely to be used during constraction and operational phase of the

peaject, emissions from DG sets must be taken into consideration while estimating the
ienpacts on AT environment. Examine and submit details,

Examine roadimil connectivity to the project site and impact on the traffic due w the
proposed project. Present and fimure traffic and transport facilities for the region should
be analysed with mensures for preventing tmffic congestion and providing faster trauble
frez system 1o reach different destinations in the city.

A detailed traffic and transportation sdy should be made for existing and peojected
passenger and carpo trafTe,
mmm&ﬁwﬂm:m:ﬁrmmmmmm
somree and avaii=hiy

Exarnine the details of Mational Pﬁghm;m'ﬂml—]i@m# ﬂpmuj-’: Hlmaﬂmi
the corridor and the impact of the deve ot them.

Examine noise levels - mlihdﬂfm“mnmhm:ﬂtmm

rdmnﬁr.mumﬂmme sociological impacts on sccount of the
project. A deziled ﬂtﬁmp L_{ESR should be incorparated in the

Dictails of liigation penfing Spains il il dicection Jorder. passed by

any Ciourt of Lo againstthe Froject's = | 3
L k

The cost of the Project (capirak iy costh as well 4y the cost towands

implementation of EMP :Im.ﬂ:lbetﬁ:urly qrc]tuur..

MrmflmﬁﬂmuunmmmBMMMudmgmﬂmﬁm&m

duag to the project and mitigative measure, project proponent can refer 1o the model ToR
available on Ministry website "http:imoef nic.in/Manual ndustrial Estate™

The above ToR should be considered for preparstion of E1A Report in addition to all the relevent
infipemation & per the "Ceneric Stmacturs of ELA' given ma;:pmdium;mu_u.hnﬁamwnﬁﬁm
0% & 215 subsequent amendmenis,

The consubtants invelved in preparsfion of ELA/EMP report aflér accreditatian with Quality Council of
IndisNaticnal Accreditation Board of Education and Training (QCENABET) would need to include &
cerificate i this regard in the EJAEMP repons preparsd by them and data provided by other
Orgaitization{3) Leborataries incheding their status of approvals ete., vide Notification du. 1907 2003 of
the MoEF&CT,

Fage 3 af 4

25

File No. 1A3-3/15/2023-IA.lll (Computer No. 204829) 74
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-lll, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM




1168167 /2024 /1A_llI

i - —_ - e —_— - — il H
-
B S 2
L] 1=
' . o %
. | 1

L mmwﬂéﬂﬁ demmiled final ELA/EMP prepered as per ToBs, 1o the SEL44 [
Eﬁﬂﬂﬁmumﬂrwmmamnpmmm
T1013/41/2006-LA-1 171} {F) & 08102014 of the MoEF&CC, Gl iy

" el
: e o S P R A s - g
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® Telangana State Industrial Infrastructure Corporation Ltd,, Ta’ ".
(& Government of Telangana Underaking) . .::
et/
G i g Date: 22.07.2022

Ta

The Member Secretary,

Telangana State Environmental Impact Assessment Authority [SEIAA),
0/o. Telangana State Pollution Control Board,

A3, Industrial Estate, Sanathnagar,

Hyderabad- 500 018,

Sir,

Sub; Withdraw of "Special Food Processing Park” at Wargal (V), Wargal[M), Siddipet
{Dist),Telangana by Telangana State Industrial Infrastructure Corporation
Limited (TSIC)

LAt l g

Telangana State Industrial Infrastructure Corporation Limited {TSIC) has proposed to
develop Industrial park in an area of #6617 acres [188.65 Ha) to "Special Food Processing
Park " at Warga! [V), Wargal[M), Siddipet{Dist), Telangana

With reference, to the above subject, we are here with withdrawing the following EC
Proposal No. SIA/TG/NCP/72266/2022 Dared. 124022022, Due to proposed Project falls
under 8[b)} Category (Township and Area development). Hence, we are withdrawing
the above project.

We request you to kindly withdraw our proposal.

Thanking you,
Yours faithfully,

CHIEF ENGINEER

Regd. Office : "Parisrama Bhavanarm”, Gth Floor, Basheerbagh, Hyderabad - 500 004, Telangana, |
Tel : 040-2323T625, 23232200, Fax : +91-40-23240205, Waeb : www Isiic.telangana.gov.in

3 14 |
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ANNEXURE - VI

ACKNOWLEDGMENT COPY OF TOR 8b
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M Gmaﬂ wargal project <wargalproject@gmail com>
Acknowledgement Slip for TOR application

1 message

manitoring-ec@nic.in <monitoring-ec@nic.in= Fri, Jul 1, 2022 at 1037 aAM

Ta: wargalprojectfamail com
o pondoring-esgnicin

Acknowladgement Slip for TOR

Thiz ig o acknowledge. thal the groposal has been sucoessiuly uploaded on’ e
poral. The progosal shall be examined by 8BS of SEAA fo ensure that raguired
information  has besn submefted. AR amad will Be sent for sesiing  addibona
infarmation | if any, within & working days. Onca verified, an acceplance letier shall be
isgenad to the propect proponent

Following Should e mentioned in further comesgendance

1, Praposal Mo, o BRATGMISTI36 02022
1. Category of the Froposal - INFRA-Z
1. Projectidctivity applied for - 8{b) Towmships and Area Developrment progects,

Froppsaed Devedooment of Special Food
Processing Fark al Wargal Village, \Wargal
ftandal, Siddipst District. Telangana By
M. TSIC

4. Date of submission for TOR & 01 Jul 2022
6. Nama of tha Project proponant along with contact details

4. Hame of the proposal

, TELANGANA STATE INDLISTRIAL

a) Name of the proponent |\ - STRUCTURE CORPORATION
b} Mabile No. T BA0I0TTIES
o) State : Tetangana
d} District : Hyderabad
g} Pincode : 500004
i
29
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ANNEXURE - VII

GRANTED TOR Copy of 8b
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File No.SIA/TG/MIS/T9363/2022
Goverment of India
Stale Level Environment Impact Assessment Authority
Telangana

R

Ta,

M/s TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION

Telangana State Industrial Infrastructure Corporation (TSIIC) EMP Wing, 8th Floor,
Parishram Bhawan, LB Stadium road , Basheeerbagh ,Fateh Maidan Hyderabad,

Hyderabad-500004

Telangana

Tel.Mo.--1; Email:wargalproject@gmail.com

Sub. Terms of Reference to the Proposed Development of Special Food Processing Park
at Wargal Village, Wargal Mandal, Siddipet District, Telangana By M/s.TSIIC, Telangana
State Industrial Infrastructure Corporation (TSIC) EMP Wing, 6th Floor, Parishram
Bhawan, LB Stadium road , Basheeerbagh ,Fateh Maidan Hyderabad

Dear SirfMadam,

This has referenca to the proposal submitted in the Ministry of Environment, Forast
and Climate Change to prescribe the Terms of Reference (TOR) for undertaking detailed EIA
study for the purpose of obtaining Environmental Clearance in accordance with the provisions of
the EIA Notification, 2006. For this purpose, the propenent had submitted onling information in the
prescrbed format (Form-1 ) along with a Pre-feasibility Report. The details of the proposal are
given below:

31
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3. Category of the Proposal:
4. Project/Activity applied for:

5. Date of submission for TOR:

Mote : This is auto tor granted letter.

1. Proposal No.:

2. Name of the Proposal:

Date ; 02-07-2022

SIATGMISITIZ63/2022

Froposed Development of Spacial Food
Processing Park at Wargal Village, Wargal
Mandal, Siddipet District, Telangana By
Mis. TSIIC

INFRA-2

8(b) Townships and Area Development
projects,

01 Jul 2022

Sri Swargam Srinivas
{IFS)

Office . Special Secretary(FAC), EFS&T,Dept., 4th Floor, Aranya Bhawan Saifabad,

Hyderabad, Telangana- 500004
Phona No | -1 Mobile : 6303077189
Email id : msseiaa.tg@gmail.com

In this regard, under the provisions of the EIA Notification 2006 as amended, the Standard TOR
far the purpose of preparing environment impact assessment report and environment
managemeant plan for obtaining prior environment clearance is prescribed with public consultation
as follows:
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ACTIVITY B{b)- TOWNSHIP AREA & DEVELOPMENT PROJECTS

STANDARD TERMS OF REFERENCE FOR CONDUCTING ENVIRONMENT
IMPACT ASSESSMENT STUDY FOR TOWNSHIF/ AREA DEVELOPMENT
PROJECTS AND INFORMATION TO BE INCLUDED IN EIAEMP REPORT

L Project Details
i, Meed and benefits of the project.

ii. Submit data for built-up area for each building, the use and cccupancy classification
in line with NBC 2016 also to be indicated [for differential functional reguirements).

tii.  The cost of the Project (capital cost and recurring cost) as well as the cost towards
implementation of EMP should be clearly spelt out,

I. Land Environment

iv.  Examine details of land wse as per Master Plan and land use around 10 km radius of
the project site. Analysis should be made based on latest satellite imagery for land use
with raw images. Check on flood plain of any river.

. Land acquisition and R&R

i Submit details of environmentally sensitive places, land acquisition  status,
rehabilitation of communities/villages and present status of such activities.

1V,  Environmental Monitoring and Management

ii. Examine baseline environmental quality along with projected incremental load due to
the project.

iii.  Environmental data to be considered in relation to the praject development would be
(a) land, (b} groundwater, (<) surface water, {d} air; (¢} bio-diversity, () noise and
vibrations, (g) socio economic and health,

iv.  Submit Roles and responsibility of the developer et for compliance of enviconmental
regulations under the provisions of EP Act.

v. Examine separately the details for construction and operation phases both for

Environmental Management Plan and Environmental Monitoring Plan with cost and
PArAMELErs.

vl  Possible carbon footprint contribution from each activities and mitigation measures
proposed shall be included as part of Environment Management Plan.

¥. Drainage
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Submit a copy of the contour plan with slopes, drainage pattern of the site and
surrounding arca. Any obstruction of the same by the project,

Forest
Submit the details of the trees to be telled for the project, if any .

Submit the present land wse and permission required for any conversion such as
forest, agricullure etc.

Water Environment

Ground water classification s per the Central Ground Water Authority.
Water Management

Examine the details of Source of water, water requirement, use of treated waste water
and prepare a water balance chart.

Rain water harvesting proposals should be made with due safeguards for ground water
quality.

Maximize recycling of water and utilization of rain water. Examine details.
Examine soil characteristics and depth of ground water table for rainwater harvesting.

Permission from CGWA for abstraction of groundwater, if any, including dewatering
during basement excavation.

Waste Management
Examine details of solid waste generation treatment and its disposal.
Construction & Demaolition Waste Management Plan shall be prepared as part of EMP

providing details of demolition activities invelved along with quantification and
dizposal mechanism.

Energy Requirements

A certificate of adeguacy of available power from the agency supplying power 1o the
project aleng with the bad allbwed for the project.

Examine and submit details of use of solar energy and alternative source of energy to
reduce the fossil energy consumption. Energy conservation and energy efficiency.
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xx. D osers are likely to be used during construction and operational phase of the project.
Emissions from MG sets must be taken into consideration while estimating the
impacts on air environment.

XI.  Road and Traffic

xxi.  Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region
should be analysed with measures for preventing traffic congestion and providing
faster trouble free system to reach different destinations in the city.

xxii. A detailed traffic and transportation study should be made for existing and projected
passenger and cargo traffic.

uaxiii.  Examine the details of transport of materials for construction which should include
spurce and availability.

XII.  Disaster Management Plan

xkiv.  Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during patural and man-made disaster. This should cover details of
villnerabilities due to natueal and manmade hazards (earthguake, flooding, cyclone,
landslides, fire etc.) and details of disaster mitigation efforts for buildings and
infrastructure through structural sufficiency and Fire and Life Safety comphance in
line with Mational Building Code MBC, 20016,

XIIl. Court Cases

xxy.  Details of litigation pending against the project, if any, with direction forder passed by

any Court of Law against the Project should be given.
XIV., Miscellaneous
wavi.  Any further clarification on carrying out the above studies including anticipated
impacts due 1o the project and mitigative measure, project proponent can refer to the
model ToR available on Ministry website "hup:/moefnic.in™Manual Townships".
35
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ANNEXURE - VIl

SEAC Minutes
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e T e B T - L i i
Agenda | MUs, Special Food Processing Park, Sy.No. 1495 & 1510, Wargal (V], Wargal
Teesn Mo 07 | (M), Biddipet Diserict. - Environmental Clearance - Reg. ‘: =
[Proposal Ne. | SEATGIMIS/ 93633022 (EC] | e
T tepresentative of the project proponent Sd Shyam Sendar; and Sri Shyam Sundar of Mi. S i:-:_ e
Sai Mardey Mature Tech Pt Lid,, amended and made a presentation before the SEAC, B !

The SEAC noted that esclier the BELAA ssued TORs (Auto peacrated) on 02072022 for
preparation of E[A Beport Accordingly, the propanent prepared the ELA report amd upleaded

anline.
Churing preentation, it was informed dat the Telangana Smee Indusrial Infraswoemre Corparation t
(TSIC) propused w develop Special Food Procesting Park (SFPP) near Warsal {n an srea of P
466.17 Aeres (185,65 Hap with 190 plots. The peopased Special Food Processing Park do mot i
Bouse asy Cotggory A & Category B Industries and heser the project hos fa be considered under - S
HE} Type of vetivity — Tuweship and Ares Developoras profest snder Categenry B, g
Tiee proponsnt informed thar ce e basis 6F the market analysis, nrea sorengrhs anid Government |
prilcy darust, i has been proposed -coseeninale v following werifcals and focss meas i the Fa
propessd Spechil Food Processing Park (SFPEE
=  Food Proceasing Indasirieg -
= Bfilk Processing o
« Disiry Products I
o Rioe Mills ;‘ Ay
» il Processing Undts i
»  Cold Sorages |
» Dy Warehpuses ' B
»  Packing Units =
= fipeoing Chambers F
= Chafity Coamol Tesung Lab kb
+ RA&D Conter el
i )
The details of kancuse of the proposed projecs are: %.3*'_ '
T : ::Ir.= : 1
| A Femarks
| Mo Land Uss fla m! 3 Pevcemtape (%) i
1 Timal Lagcat Area 46517 103 |
s ; |
i | Plomed Area (locluding . i
[ 2 e Ares) 215 58 4839 J.f
3. |Foad Area 5437 1LE4 '.-'.:'I?-' ,
4. | Gress Area 46,62 10.00 F-"“ :
T 415 0.89 Gresn Area :
B, | Circen, Area within phots T FELT] iz
7. | Sccaal infim 1395 2.89
i | Cailicies .52 1,46 T
5. | Truck Pasking : E 07 o i
Thenmrrs:w’li:@:l:-:-m_pmmdsifziswmﬁ'}wmhhnﬁﬁnguadirm.}funhu ._'b.“f'-' ;
{NE), neansst water body ., Wargal Village Pood exists & 1.15 km [ME); oearest RF i =, Wargal FiS— 1

RE exbas ar 2,18 kbm {5),

I & proposed s provide common facilites like: Silos [ Cold Sorages ¢ Warehoses § Weiph
Bridge, Rosde, Strm wates drans, Elestrical Substatian, ete.,

! ]
37 ?.ar{\au*‘*" -
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Mimutes of Ve SEAC Mesting beld o 22,87.2022

The gource of water 2 Kondapochamenn Feserviar {Intake Point Canal passing through project
site). The total water requirement is 2126 KLD: It was informed that individial indistries, wpan
establishement, will have e oom STRETF fir liguid waste teat £ disposal and hamrdoss
wasie storage Bacility, within their plots ax per the narma o 3 and Mo wame wter will
be dizcharped to e rivers/sreama or water bodies i.e,, Fero Discharge,

The 1%l ot of the project is Ba IﬂjﬂmmmEMWhr
Environmental prosectiin lovards cagital cost Be 6.75 Crotes and pecisring cos: Rs 10,515
Lakhs/annam, Budget for CER is Bs. 90,0 lakks,

hmqmmﬁfumm&mhmﬂ.hmmlwi: paszing on BE
camer of the site, I this regard, the proponent informed that they have Jefl 9 mis buffer on bot
sides of the Canal and also informed that myensies wll be faken not i discharge any
treied or urireaed waste water / effluent [ solid waste into the Canel tnder any circemsances,

5]
A&{@ﬁﬁﬁm[mm SEAC recommendsd far isses of EC with 1B fullowing specifio

* The proponent shall leave adeqisate bufTer zone on either side of the Caral &3 per the norms
of G Ms Mo |62, dt07 04,3012 and po developmenial activities shall be undertaken in
1he buffer zone.

s Treaned or unteated waste water | efflisens £ sodid wase shall not be discharged. imic the
Canal, ander any elncusstances and shall teke adecmate messiures for the same,

e

Mz, Special Food Precessing Park, Sy.Ne 65,
Term Mo, 82 | Kannata (V) & 170 of Bhodskalsy (W),
mm-wm.m

e S

Tropeal Vo | SETOMIS ISR B0

; ey e s ) ,
Tee represenaative of the project peoponent Sri Shyam Sundar; and Sg Shysm Sandar of Mis. S
Sai Menasz Nature Tech Pyt Lod., atiesdad and made & preseniarion befoae the SEAC.

Tee SEAC nuted,thst earlier the SEIAA issesd TORs (Auto penerated) oo 16062022 for
prepanative, of ELA Repeet. Accorlingly, the proponent prepared the 1A report and uplesded

{TSIICY propased to Special Food Processing Park (SFFF) o
38903 Actes (4368 Ha) with Thplois The penpdsed Special Food £

hewse any Category A & Catepory B Industries and hefice the profect lias 1o be considered under
81} Type of activify — Township atd Ao Development project oder Category B

palicy thrus, it has been popased concentrate on foflowing Sertals and fxcus aress in the
propazed Speeial Feod Processing Padk (SFPPL

Foud Processing Industzies
Milk Processing

Draley Prodiscts

Rice Mills

il Proces=ing Units

Cald Srorages

Diry Warshouses

Packiog Undis

Erpening Chambers

PED Center

¥ ¥ @& ¥ F @0 4 % & & 4
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ANNEXURE - IX

SEIAA Minutes
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Apinia Epecial Foad Procesing Park by Mis, TSIC, By.No. 1995 & 1510, Wargal
lieim Mo, 81 | (V) Wargal (M), Siddipet District. - Enviroamental Clesrance - Reg.

Thﬂﬂﬁldmdwmqumtm&:ﬁlmm thar Cacad is pasemy

¢r 5E comer of the site and the  gtwicd that they 9l provide 9 s buffer o both sSdes 4.?:"
of the cimal. Hence, approved the pmoject for fisse of Environmenisl Clesrasce with the foflowing !
speific condinans:

*  The individaal industries, upea establishment, will hove their cwn STEETP far Hquid
wite geatment ! dispazal and hamardous waste stompe Eaciliy, within theis plots as per
the marms of CPCESPCE; and Mo weste water will bé discEarged £ the rivers’sirsams r
or waler hodiss i e Fero Dischargs. ]
«  The propoment shall kv adequate buffer zome pe either sids of the Canal as per the
noema of G CEME Mo 168, dr07.04 2012 smd no developmental activities shall ke =
undertnken in the baffer 2ome, ,I.'-
¥ dewmmﬂmmizmmrimmmmmummmm
Canal, wnder oy cifctumstances sod shall ke adequas messures for he same.

FAgeada . | Spedal Weod Proees mnmrsnc.m-'%éﬁﬁm
Ttem No. 02 umﬁmu maznurwmhnmmmmn

mmmmammﬂmmcmwmmmmw i
passing acmss the 5t i5'8 Firs ordes ardany and Bellampalli [V & Bailwny Treck ere existing §
adjacenil b the sit= The propomnest stied that adequate: baffier zane will be Jef op both Sdes of the
Mﬂﬁmmﬂmﬂnm&mmmnmwdﬂmmmhrmd !
Environmenial Clegrance with the following specific conditions: {5

#  The individual mdustries, upoa esteblishmens, will have their own STHETP fore lgud r
waste trestnsent / disposal and harardoas wasts siomge facility, within their plots as per 'E‘
the noamns of CPCRGPCR; a:d%m;mnhﬂhedmh:g:dwhm b
at water bodies i.e., Fero Discharps. -

»  The proponent shall lesve adequabe buffer 2one on sither side of the Streany; adequane ;
distence ghall sl be provided from the botmdary of Railway property a5 per the A
arms of G.0.Ms.Ne 168, 307042012 anl oo developrmental activities shall be P
undertaken o (B= baffer Zone.

- mwwwmmrﬁlmmJmﬂ:ﬂmm|mmhdmﬁ|mﬂn
Fallwvagn, urder any Sincamstmeor ased shell s adequyse messures for the same.

. Thﬂmn-w]hmmudnmnm,mldmdqmm;,mmumly LT
shall be exiablilshed near s the habinton. -

[?Emdu Special Food Frocessing Park by M TSIC, SyMe 79412,
Inem Ma, 03 l.mp:-pljﬂ-npumsll[;r Willages, Sadasivanagar  Mandsl,
| Kamareddy istrict. - Environmental Clesrance - Reg.

The SELAA discused the recompendations of the B3EAC in detail and appeoved the project for
issue of Envircemmial Clearmmcs with the folloaing spesific conditicns:

—ET

*  The individual industries, upoo establisbment, wAll have their own STRETP fir quid
wasts treximent | disposal and hasaidoos wasle storage Sacility, within theis plet oz per
the pomns of CPCESPTE: Mo wase waicr will be discharged to' the rivers/sreams. o
water bodies < Fera Disckarye.

s A gAg. LD

SEMA TS LT SEMATS T
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ANNEXURE - X

EC Copy
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Government of India
Ministry of Environment, Forest and Climate Change
{Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

The Chial Engineas
TELAMGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION
Telangana Staty Industial Infrastructure Corporation [TSIC) EMP Wing,

&th Floor, Parishram Bhawan, LB Stadium road |, Bagheserbagh Fateh
Maidan Hyderabad -500004

ENVIRONMENTAL
CLEARANCE
1

Subject: Grant of Envirpnmental Clearance {EC) to the propesad Project Activity
unddar the provision of El4 Motification 2008-regarding

SirMadam,
This is in reference 1o yo
in raspect of Eru'a:t subm
SIAMG/MISITEI632022 dated™E
clearance granied to the projes

Emvironmental Clearamce (EC)
i wide proposal number
Heutars of the eanvironmeantal

ation by Interactive,

e 1. EC ldentification Ma.
E 2. File No.
3. Project Type
wl 4. Category "f..
} 5. Project/Activity incluting 1d Area Developmeant
= Schedule No, \
o 6. Name of Project cﬁb&_ _ | Bgvelopment of Special Food
q crs i ging Fark at Wargal Villags,
argal Mandal, Sigdipet Distrct,
(a8 Telangana By MWs.TSIC

7.  Name of Company/Crganization  TELAMGAMA STATE IMDUSTRIAL
INFRASTRUCTURE CORPORATICN

8. Location of Project Telangana
5. TOR Date 02 Jul 2022

The project details along with terms and condificns are appended herewith from page

,_ﬂjﬂ’Wﬁtﬂbu:’EﬁWFnHMIHH.FFSfHﬂM:mﬂdaW Hub)

(Pro-Active and Résp

ne & orwards,
[e-signed)
Sri Swargam Srinivas
Date: 29/07/2{022 Member Secretary
SEIAL - (Telangana)

Mate: A valid enviroamental clearance shall be one thal has EC identification
number & E-Sign generaled from PARIVESH Please guote identificalion
rumber in all future corespandence.

This iz a compufer generated cover page.
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[.  This has reference to your application along with ELA Report submitted online on 15.07.2022
(proposal No. SIA/MTG/INCPT9363/2022) accepted on 19.07.2022 seeking Environmental
Clearance for the “Special Food Processing Park™ by M/s. Telangana State Industrial
Infrastructure Corporation (TSIIC) Ltd., Sy.No. 1495 & 1510, Wargal (V), Wargal (M),
Siddipet District. It was informed that total power requirement for the project is estimated to
be 3500 kKVA. Three-phase electrical power supply will provide through the nearest available
sub-station of Telangana State Electricity Bmgd Jt wazs noted that the nearest human
habitation viz., Wargal {‘F} exist d:slanne “from the proposed site. [t was noted
that nearest water 'bﬂdy \{’%‘ ‘g@ g‘im‘a‘%ﬂm ufl 15 km from the
I:rnunﬂmjruf‘memlﬁ I at a distance of

a,hsa:rn ed
IEE_mfmm W [ af the as R:s“* S0 Crores,
_.; i"rll-

. The Tﬂtﬂﬂgﬂﬂﬂ El-ﬂll: I.I'I.I:lus.tﬂ .qu.l.r r H-l1 '_ 46£ mﬁ&aﬁtﬂ dﬂﬁhp
5 ) ; 17 Am;s'flﬂﬂ 65 Ha.)
:]-npus’t %‘f Category A &

1 the i & market anal_'f::a area .Etrengd:g and
Government policy thrust; it has proposed concentra 'ﬁn"ﬁntlumng verticals and focus
areas in the pmg:ihsed Epﬂcmfﬁﬁaﬁmmgm

e
Food Pmm:ssmg“h:ﬁusfnm L. T "r RY -;.'P
Milk Processing L w i TP R y -
Dairy Products '
Rice Milis
il Processing Units
Cold Storages
ey Warshouses
Packing Unrirs

® @ ® ® & & 8 ®

EC kigntificaton Mo - EC2EBNZUTGI18233  Fie Moo - SIAOTGRWHSTIEEL2022  Dateof Issuwa EC - 5}6\'%122
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» Ripening Chambers
e  Dumlity ControlTesting Lab
» RED Center

V. mFmWﬂMbmmﬂmﬂpmﬂmmmmmﬂlﬁm Natification, 2006
& its amendments thereof. The proponent obtained Auto Terms of Reference cn::m;. vide
Ir.dt ﬁz&?ﬂmm&m Ll.'.'ql'ﬁ] Cxpert Appra izal Co n Hﬁfﬂ'ﬁd‘l‘:} of Telangana State

F .,
v) “Consent for Establishn
Board PC ua'LdErAlr

Tndustrial Park shall also wﬁg&ﬂ l‘g '_ and Water Acts before
th f ] '
e start of any activity ﬁogiﬁxﬁh&n 'mé;q

vi}) This environmental <learance is n:mly E’::nr r_'h;a sani Industrial Park. Any other activity (i.e.,
ather than the activitics listed in the EC Order) within the Industrial Area would require
separate environmental clearance, as applicable under EIA Notification, 2006 as arnended

from time to thine,

EC iderdification Mo, - ECZZE03STI118233  Fie Mo - SIATGEMSTIAE022  Dale of lasus BC - BHITR0Z2 IF
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vii) The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in
case of drawl of surface water required for the project.

viei) The project proponent shall obtain autherization under the Hazardous and other Waste
Managemen: Rules, 2016 as amended from time to time.

ix} All other statutory clearances such qs  the for storage of diessl from Chief
' Jepart; -- ahaﬂ be obtained, as

" 4 Fro E-I.E?l

ibﬂstl-;hu.lﬁ:; _“' _ _' ecessa:}f appmga 2l -,-'..-- g mi Chief control
of :xplmiwts i

v) Traffic m:'lgﬂl:l::rn ?nl‘.gr and ‘vl::_g,ll pﬂli’l&ﬁ' :ﬁs adjoining the proposed
project site must be avoide *—»Pa’.;]gy‘fg %n 3%11; shall be fully internalized and
no public space shall be utilized.

vi} Vehicles hired for bringing construction material to the site should have a Pollution Under
Control (PLIC) certificate and shall conform to applicable air and noise emission standards
and shall be operated only durd ng non-peak houres,

EC identification Mo, - ECZIB0MMTE11A2E)  File Mo - SIOTGRISTOEM202  Cate of Issee EC - 200703022
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ITL. Water gquality monitoring and preservation:

i. The source of fresh water is from Kondapochamma Reservoir (Intakes Point Canal passing
through project site). Total quantity of water required during occupational stage is 2126 KLD.
Out of that, water required for industrial process is 1389.0 KLD; Common facilities is 170.0
KLID; Greenbelt is 311.0 KLD & domestic purpose is 256.0 KLD.

coneretes, Surl

x. The project “shall n ﬁyatk.asuwin:s year
{pre and post mmmmﬁﬂ :: e - : ‘l‘s:'smnp{mg wells in the plant
and adjacent arsas through labs recognised m]dm' nvironment (Protection) Act, 1986 and
MNARBL aceredited laboratories,

xi. The project proponent shall make efforts to minimise water consumption in the industrial
complex by sepregation of used water, practicing cascade use and by recycling treated
wilar.

EL ideniification No. - EC22BI3BTG11E2E File Mo - SIATEMISTEI0EE022  Date of fague EC - 2000712022
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xil.  Weep holes in the compound walls shall be provided to ensure natueal drainage of rain
waler in the calchment area during the monsoon period.

xiii,  The project should not amend or alter the pathways of the netural streams or creeks/nallah
Howing.

xiv.  Rain water harvesting for rool run-off and surface run- off, as plan submitted shall be

. f“‘b . e ? £
it Disposal of muck during development/construction phase should net create any adverse
effect on the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people, only in approved sites with the approval of
competent authority. The ground water quality of the adjacent to dumping area should be
monitored and report should be submitted to MoEF&CC and its R:gmnal '-'—.

coneermsd,

47
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Fly ash bricks should be used as building material in the construction as per the provisions
of Fly Ash Notification of September, 1999 and amended as on 27" August, 2003 and

25th January, 2016.
iv  All hazardous waste generated during development’ construction phase, shall be disposed

off as per applicable rules and nomms with necessary approvals of the Central Poliution
Control Board/State Pﬂllunm Contral Bu-'mi :

iii

i1 It_:_ln.n'; i E
" .I._.'E!-H 1]

m%@;.m '
wm%

All the topsoil excavated cﬁ.u E
use in m-;ulmm“tandscagc d:vutupmf:nt within the project site. Feport should be

subrmitted to MoEF&CC and its Regional Office concened,

For monitoring of land wuse pattern, a time series of landuse maps, based on saeellite
imagery (on & scale of 1; 5000) of the cors zone and buffer zone, shall ke prepared once in
3 years (for any one particular season which is consistent in the tine series), and th
repott submitted to MOEF and its concerned Regional office. y:

* %‘EA«*\“ v":"‘ ' LEL\J
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VIIL. Huoman health issucs:
i Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act,
IX. Corporate Environment Responsibility:

i The company shall have a we Eld dn;.qn w:rnumg":ml cy duly approve by the Board
of Directors. The.envir l'ﬂ'; policy | prr:s:a'!ht f
: ™ chacks b

X. Genmlﬁuﬂd%ﬁum T = _—

. T
= l:.'ﬂ_‘l et

i, This orderis vi :l’? rs_rmd n.t_"f Years.. .f' K

ii. The proponent shall p e ¥ mits h er on bﬂﬂ] hﬂﬂaﬁf the Canal which is passing on
South East corner of the site. ’

o
Y

i, The individual industrics, upon establishment, will have their own STPETP for liquid
waste treatment [ disposal and harzardous waste storage facility, within their plots as
per the norms of CPCBSPCE; and No waste water will be discharged to th
riversstreams or water bodies Le., Zero Discharze,

EC ldentification No. - SC2ZBOSETONE23E  Fia Mo - SIATEMISTEIR2EE  Date of Issue EC - 200072022
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v,

i,

vii.

Vil

wii.

xili.

xiv,

B Idantfization Mo, - EC22RIIOTG AR Fie No. - SIATGMISTO3832022  Date of Issue EC - ZROT22

File No. IA3-3/15,/2023-1A.Ill (Computer No. 204829) 99

The proponent shall leave adequate buffer zone on cither side of the Canal as per the
norms of G.OMs.No.168, du07.04.2002 and no developmental activities shall be
undertaken in the buffer zonc.

The treated or untreated waste water /[ effluent / solid waste shall not be discharged
inte the Canal, under any circumstances and shall take adequate measures for the

Dﬂtaﬁi jent i, quality (RSPM, SPM, PMig: Pz S03NOY) shoild be regulary
suhmttled.,‘th the Tl-'[mlﬂh}r and the State
Pollution Contfol Board/ C:

Oecupational hn:a]th"mﬁrﬂ.M i 4 ﬁf the: w:kﬁtﬁho bc undertaken periodically
to observe any contractions du¢ to diist and take corrective measures, if needed.

The proponent / individual industries shall make the arrangement for protection of possible
fire hazards during menufacturing process in material handling, Fire. Fzhting system shall be
as per the nOoTms,

|
- U
> ;ﬁd_z;\a_:. i
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Xv. A scparate environmental management cell with suitable qualified personnel should be set-
up under the control of a Seruor Exmuuvn who will report directly to the Head of the

Crrganization.

xvi, The funds earmarked for environmental protection measures (capital cost of Rs. 6.75 Crores
and recurring cost of Rs. 10.125 Lakhs per annu:m} Budget for CER to be spent is Rs.50.0
Lakhs & also the funds I:mnaxl::d orate nmal R:apuml.b:lllr (CSR) av:twmm
should be kept in s 2

i Officials h@
whi} o ld mo

| -'EQ'.".-. = I P St 1.1:'
fexiii The pmpnnmi%- mg,zﬂ' ? ?‘b";; al] . IE-'II'H:T :mm‘ui&mry clearances from

respective depanmmls § s

xxiv The project authorities must 5tn{:t]:.-' adhere to the stipulations made= by the State Pollution
Control Board and the State Government.

xxv. The project proponent shall abide by all the commitments and recommendations made in the
EIAEMP reporl, commitmen! made during Public Hearing and also that dunng-timer..

presentation to the Expert Appraisal Committee,

EC ktentification Mo, - ECTIB0FOTETE23E  Fie Mo, - SIATGEMISTEISL20I2 . Date of issue EC - 200072022
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xxvi Concealing the factual data or failure to comply with any of the conditions rfﬂnﬁﬂn_nd ahowve
may result in withdrawal of this clearance and attract action under the provisions. of

Environment (Pratéction) Act, 1986,

xxvii The SEIAA may reveke or suspend the erder, if implementation of any of the above
cenditions is nol satisfactory. The SE[AA n-%the right to alter'modify the above
conditions or stipulate any fi L of environment protection,

isions of the Water
_Conteol of Pallution)
cand, Other Wastes
Public Lia -4 ity Insurance
-ll'.-| 'I'-Il-'ll'l L= bfdlﬂ
; vhﬂﬁfingm the

The Secretary, MIJEF&CC
AT.CEB.O
@i’;mm Chief Environmental Engineer

EC [dentification Mo. - ECTIR0MEGTG 114233 Fle Mo - SIOTEMIS TO36H2022  Data of fssue EC - 20072022
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F. No. |1A3-3/15/2023-1A.11l (Comp No. 204828)
Government of India
Ministry of Environment, Forest and Climate Change
(14, 11-Division)

Indira Parayavaran Bhawan
Jor Bagh, Aligan|

MNew Dalii = 110 (03

Email; ashish.k@niz.in
015t Movember, 2023

Sub.: Show Cause Nolice 1o QCINABET Accredited EIA Consultant,M's Sri
Sai Manasa Mature Tech Pvi. Ltd, for undertaking preparation of PFR and
EIA/EMP reportunder EIA Notification, 2006 as amended, in variance 1o
ground realities of the site and the study areas and/or others - regarding.

Ret:

i. Environmental Clearance for “Special Food Processing Park” Wargal
Village, Siddipet District Telangana by M/s Telangana State Industrial
infrastructure Corporation (TSIC) - reg. (Proposal HMe.
SIATG/MIS/T9363/2022 dated 15 July 2022).

ii. SEIAA - Telangana EC letter No. SIA/TG/MIS/79363/2023 dated 29.07.2022,
=118

Wheraas, M/s Telangana State Industral Infrastructure Corporation (TSHG),
Telangana submitied an online propesal (No. SIATG/MISTEAER2022) through
PARIVESH partal on 15.07.2022 alang with Project Feasibility Report (PFR) and
EIAEMP Report sesking Environment Clearance under the provisions of the EIA
Motification, 2006 az amendad for tha project referred above under category ‘B’ of ftem
Bit) ‘Townships and Area Development Projects’ of the Schedule to the aforesaid
notification,

2. Whereas, M's TSIIG engaged the services of Mis Sri Sai Manasa Mature Tech Pyl
Lid., for underaking preparation of PFR and EIAENP repart.

3. Whereas, the case has been filed befora Hon'ble NGT, Chennai vide Appeal No. 79 of
2022(57) in the matter of M's Tumkunta Narsa Reddy Vs SEIAA Telangana & Ors.
wherein it has been allaged that the SEIAA, Telangana has failed to understand that the
project is for the establishment of Industrial Park which falls under category A of ltem
7ie) Incustrial Estate/ParkComplex of the schedule to the ElA Notification, 2006,
However SEAC and SEIAA have considered the project under category B of ltem B(5)
Tawnship and Area Development of the schedule to the EIA Notification, Z006. After
hearing the case on 17.10.:2023, the Hon'ble NGT slated fallowing:

* The said fact is also accepted by the MoEFSCC in thew affidavit wherein they
have categorically stated that the SEIAA has appraised the projact based on the
Information provided by the Project proponent who wrongly and mistakenly
mrentionad that the area of the project site s less than 500 Heclaras.

MoEFRCC has further stated that i s a concealment of facis by he project

102



proponent. The above fact was mantioned in their afidawt dafed 01.06.2023,

When we enguired whether any action had been taken by the MoEF&CC, the
learned counse! seught ime (o pet approprate instruction in this regard.”

4. Wheveas, as per Hon'ble NGT order dated 17.10.2023 as stated in para 3 above, it
may be noted that Consultant has provided false and msleading information to the
SEAC/SEIAA during the appraisal of the project for grant of EC.

8, Whereas, It is pertinent to mention that the consuliant has falied in his duty, as per the
requirements of EIA Notification, 2006 and this Ministry's OM dated 30.12.2010, and has
also failed in his duly to assist the SEIAASEAC by providing incomplete datafinformation
in PFR and EIA/EMP report, which iz required for appraisal of the project.

6. Maw, therefors, you are directed to submit your response as to why this Ministry
shoould not debar you from participating in the EIA progess at the Cantre or in the State
for all clearance undsr EIA Notification, 2006 as amendad,

7. Wou are advised to submif your reply within 30 {thirly) days of the receipt of this notice
falling which Ministry will be constrained to initiate action, as deemed it and appropriate,
in the cireumslances of the case with or without any further nofice.

Yolirs faithfully

Pg;,]d;??ﬁ

{Dr. Ashish Kumar)
Additional Director &
Mamber Secratary {Infra-2)

Email: ashish.k@@nic.in
To

M's. Sri Sai Manasa Nature Tech Pyt Lid,,

Flat No 74/A, Central Bank Building,

Kalyan Magar, Hyderabad - 500038,

Telangana, India

Email: info@ssmntgroup.com, info@ssmntech,com and infe@kiwisecolabs.com

Copy 10

1. The Chief Engineer, Telangana Slata Industrial Infrastruciure Corporation (TSHG),
EMP Wing, 6th Floor, Parishram Bhawan, LB Stadium Road. Basheesrbagh. Fateh
Maidan Hyderabad — 500 004,

2, C.ED., MABET Secretanal, Mational Accreditation Board for Education and
Traiming (NABET), ITP! Bullding. 6th Floor, 4-A, Ring Road, IP Estate, Mew Delhi
110 2.

3, Additional Director (1A Policy), MoEF&CC, New Delhi

4, Additicnal Director [IA-Monitoring), MoEFECC, Naw Delhi
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8. Guard Fike
B, Website ol MoEF&CC.
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(Dr. Ashish Kumar)
Additional Director &

Member Secretary (Infra-2)
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SITE INSPECTION REPORT ON PROPOSED DEVELOPMENT OF SPECIAL
FOOD PROCESSING PARK AT WARGAL VILLAGE, WARGAL MANDAL,
SIDDIPET DISTRICT, TELANGANA BY TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATOIN.

The Ministry of Environment, Forest and Climate Change (MoEFCC) vide its email
dated 215 and 22" April 2023 has requested the Integrated Regional Office, MoEFCC,
Hyderabad to conduct a site inspection at Wargal village Wargal Mandal, Siddipet District for
verifying the area of land acquired for the proposed development of Special Food Processing
Park by M/s Telangana State Industrial Infrastructure Corporation (TSIIC).

2. MOoEFCC has sought the site inspection report in view of Appeal No. 79 of 2022 of
Tumkunta Narsa Reddy and Ors vs SEIAA, Telangana before the National Green Tribunal,
Chennai which was filed against the Environmental Clearance No. SIA/TG/MIS/79363/2022
dated 29.07.2022 issued by SEIAA, wherein the appellant has claimed that as per preliminary
notification No. 1597/IP&INF/A2/2021 dated 22.07.2021 issued by the State of Telangana,
the extant of the project site is more than 500 ha.

3. In view of above, a site inspection has been conducted on 25.04.2023 by Sh. Tarun
Kathula, Director/Scientist ‘F,” IRO Hyderabad, MoEFCC along with Sh. Madam Mohan,
Head of Environment Wing, TSIIC and other TSIIC officials. The key facts of the site
inspection are as below:

i, TSIIC informed that the total land proposed for acquisition as per preliminary
notification No. 1597/IP&INF/A2/2021 dated 22.07.2021 issued by the State of
Telangana is 393.35 ha (972.05 acer) out of which 1.86 acer or 0.48 ha are existing
roads. The proposed area of acquisition in the Survey Nos. 845 (46.22 ha), 1209
(100.50 ha), 1495 (123.06 ha) and 1510 (123.08 ha) in Wargal village and Mandal,
Siddipet District. The copy of preliminary notification is at Annexure L.

ii. The PP has obtained EC No. SIA/TG/MIS/79363/2022 dated 29.07.2022 from
SEIAA, Telangana for an area of 188.65 ha in survey numbers 1495 and 1510 in
Wargal village and Mandal, Siddipet District, which includes 168.51 ha of land
acquired and the balance is existing roads. The copy of the EC is at Annexure II

iii.  TSIIC informed that out of total estimated proposed land acquisition of 441.57 ha,
only 393.35 ha (972.05 acers) was mentioned for acquisition in the preliminary
notification No. 1597/IP&INF/A2/2021 dated 22.07.2021.

iv.  Till date only 168.51 ha of land was acquired under Survey Nos. 1495 (63.28 ha) and
1510 (105.23 ha) through Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Telangana Amendment) Act, 2016. The
copy of the final proceedings of acquisition of 168.05 ha of land is at Annexure III.

v.  As informed by TSIIC, the acquisition and fixing of boundaries of remaining lands is
under process at four Survey Nos. 845 (40.17 ha), 1209 (70.85 ha), 1266 (36.97 ha) of
Wargal Mandal and Survey No. 557 (125.08 ha) in Mulugu Mandal, Siddipet District
and would be applying additional two applications to SEIAA for obtaining

L e\

Page1of3

105



Environmental Clearances. The proposed food park is not a contiguous landscape as
per the KML file provided by TSIIC (about six different patches are existing in the
KML file).

vi.  During the site visit, it is observed that TSIIC has provided 9 meters buffer zone from
the Sangareddy Canal in accordance with GO No. 168 dated 07.04.2012. The copy of
the relevant extract of the GO is at Annexure IV.

vii. It is also observed that earth work has been started in the land already acquired at the
Sy. Nos. 1495 and 1510 of Wargal village, Wargal Mandal, Siddipet District, for
which EC was obtained.

viii.  The copy of the KML file map showing total land area provided by PP is at Annexure
V and its layout map for survey nos. 1495 and 1510 is at Annexure VI.

ix. The site inspection photographs at Survey nos. 1495 and 1510 at Wargal are at
Annexure VIL No field visit has been taken up at Survey Nos 845, 1209, 1266 at
Wargal and 557 at Mulugu, where land acquisition and land boundary fixation is
under process and the layout plans were not provided.

4. Tabular representation of facts of lands acquired/ proposed for acquisition by TSIIC:
Name of Village, Wargal Mulugu | Total
Mandal Districts extant

Survey Nos. 845 1209 | 1495 1510 1266 | 557 of land
acquired
/propose
d to
acquired
(in ha)
As per preliminary | 46.22 100.5 | 123.06 |123.08 | 0 0 393.35
notification No.
1597/IP&INF/A2/202
1 dated 22.07.2021 (in
ha)
As per EC No. |0 0 188.65 0 0 168.51
SIA/TG/MIS/79363/2 Sy. No. wise area
022 dated 29.07.2022 not given in EC.
(in ha) This land area
includes both
acquired land and
existing roads
As per information | 40.17 70.85 | 63.28 10523 | 36.97 | 125.08 | 441.57
provided by PP (in ha)
excluding roads

Page20of3 Q \
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3. In view of non-furnishing of documents such as layout plans of entire project area,
field demarcation of the proposed lands, the exact extent of area of the proposed Special Food
Processing Park (SFPP) at Wargal and Mulugu, Siddipet District, Telangana State could not
be ascertained correctly. However, based on the factual details provided by TSIIC and based
on site inspection, the following is inferred:

i.  The total land proposed to be acquired by the TSIIC for Special Food Processing Park
(SFPP) in Wargal and Mulugu is 441.57. However, the exact extant of land including
the existing roads, Government lands (Revenue and Forest), which may form part of
the proposed SFPP in Wargal and Mulugu, cannot be ascertained from the proposed
land acquisition details furnished by TSIIC.

ii.  The extant of existing area including roads, Government land (Revenue) that are not
required to be acquired, and forest land, if any, which requires diversion, if falling
within the proposed SFPP area are not furnished by the TSIIC.

iii.  The layout plans of other survey numbers viz 845, 1209, 1266 (Wargal) and 557
(Mulugu) are not provided by TSIIC.

iv.  TSIIC provided KML file of the proposed Special Food Processing Park (SFPP)
during the site inspection which shows that there are six patches of land. The area
covered under the six patches in KML file provided by TSIIC (copy enclosed) is more

than 500 ha.
>
0 M"é\“’\\%

(Tarun Kathula)
Director/Scientist ‘F’
IRO Hyderabad

Page3of3
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HRA PR
Government of India
qafervr 99 SR Saarg uRad Hared
Ministry of Environment, Forest and Climate Change

U AT, RIS

Sub-Office, Hyderabad
3RUY Yd-/Aranya Bhawan
FH da/Room No. 618, 61 ASIII/Floor
UTSTE /Saifabad, §EXTSTG/Hyderabad-500004
QT /Telangana
F. No: 4-4/2023/IRO-HYD Date: 15.07.2024

Ld Advocate Counsel

Hon’ble NGT (SZ)

For the Ministry of Environment, Forest, and Climate Change
Chennai, Tamil Nadu

Sub: Appeal No. 79/2022 (IA No. 204/2022) (SZ) in the matter of Tumkunta Narsa
Reddy & Ors. Vs. State Environment Impact Assessment Authority, Telangana & Ors
before NGT (SZ), Chennai -reg.

Ref: i. Email of Ld Advocate Counsel, Hon’ble NGT (SZ) of MoEFCC dated 10™ July 2024
ii. Email of Member Secretary, Infra -11, Ministry of Environment, Forest and Climate

Change, New Delhi, dated 10™ July 2024

Sir,

The undersigned is directed to refer to the above-referred emails on the above-mentioned
subject, a matter of urgency, wherein on your request, the Member Secretary, Infra — I1, Ministry
of Environment, Forest and Climate Change (MoEFCC), has requested the Sub-Office of this
Ministry at Hyderabad to conduct a site visit and inform to Hon’ble NGT (SZ) accordingly. A
copy of the emails of you and the Member Secretary, Infra — I, Ministry of Environment, Forest
and Climate Change (MoEFCC), is enclosed in Annexure I.

2. In this context, the undersigned conducted a field visit on 11™ July 2024, during which a
comprehensive inspection was carried out, and inspected the Telangana State Industrial
Infrastructure Corporate (PP) ongoing works at Sy. NO. 1495 and 1510, wherein PP obtained
environmental clearance from SEIAA via letter No. SIA/TG/M/S/79363/2022 dated 2" July 2022
for establishing a “Special Food Processing Park™ at Wargal Village, Siddipet District.

3. During the inspection, it was found that out of 120 units in Survey No. 1495 and 1510

(Wargal), around 35 units were allocated to various firms/industries by PP, of which the following

five allocated firms are undergoing construction activity: . -
JoIns Y Signature Not Verified

i.  Plotno. 1 Mahadev Agro mills pvt Ltd. [ G )
ii.  Plotno .91, 92, 93/2,98,100/2 - Sri Ramanjaneya Agro-industriek arun KU iar kgthula
iii.  Plotno. 94, 95,96, 97 M/s Rajendra feeds 15.07.2024 Q#:
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iv.  Plot no.120 M/s Minali medicinal plants
v. Plotno. 51 & 52 RMJ Veritable products

4. The photographs of the ongoing construction activity of the above firms are as follows:

Signatur Verified

Tarun KO hula
15.07.202 :18:41

-
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5. Further, at Sy. Nos. 845 (Wargal), roads were already laid around the housing plot layout
and in Sy. Nos 1209, 1266 (Wargal), and 557 (Mulugu), no construction activity is going on. No
ECs were applied for these four survey nos by TGIIC. The photo of the roads laid at the housing
plot at Sy No. 845 of Wargal village is as follows:

6. On July 3rd, 2024, PP provided the latest KML file after deducting the areas not under
PP's ownership (TGIIC). On preliminary examination of the KML file, the overall area in survey
numbers 845, 1209, 1266, 1295, 1510 (Wargal village), and 557 (Mulugu village) is
approximately 450 hectares. The copy of PP's survey number-wise area matrix as per the new
KML file in the six survey numbers is in Annexure Il and is under verification. A detailed report
on the area will be submitted to Hon’ble NGT (SZ) before the next hearing date on 1% August
2024.

3T fayRi/ Y ours faithfully,

(=TT B Yddl/Tarun Kathula)
Uh'/Scientist ‘F’
@F{/Email: tk.kathula@gov.in

A/ Tel: 040-29390051
Encl: as above.

Copy to:
1. M'ember Secretary, IA- Infra 2,.M9EFC(_3,'NeW Delhi
2 Drecor, Complane s onfrng Diision, MoEFCC New Deh S gature Not V xifed
4. Member Secretary, TSPCB, Hyderabad Tarun k_rg\ k hula
15.07.202
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2 JuL 2 GOVERNMENT OF TELANGANA

DUSTRIES & COMMERCE [IP & INF] DEPARTMENT

Mer INF/A2/2021 Dated.22.07,2021.

Sub:- Industries and Commerce Department - TSIC Ltd., - Acquisition of Govt,
Assigned land - Acs.972.05 gts in 5y.No.845 (Acs. 114.23 gts), 1209 {Acs.
248,36 gts), 1495 (Acs. 304,10 gts) & 1510 (Acs, 304.16 gts) situated at
Wargal (V) & (M), Siddipet District for establishment of Industrial Park in
favour of TSIC - Request for Exemption of the Project from the

- application of provisions of Chapter- Il & Il under section 10A Act No.21

b&y of 2017 - Orders Issued.
'k MEF:-'I. The Right to Fair Compensation and Transparency in Land Acquisition,

Rehabilitation and Resettlement (Telangana Amendment) Act, 2016 (Act
No.21/2017).

Z, from the VC & MD, TSIC Ltd., Lr.No.731/A3/Wargal/Lands/ 2008,
3 dt:11.05.2021.

U;.- BEERE
In the reference 1" cited, the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act 2013 has been amended and
named as the Right to Fair Compensation and Transparency in Land Acguisition,

Rehabilitation and Resettlement (Telangana Amendment) Act, 2016 {Act No.21/2017)
in its Application to the State of Telangana.

2. In the reference 2™ cited, the Vice Chairman & Managing Director, Telangana
state Industrial Infrastructure Corporation Limited (TSIC) has requested to exempt
the Industrial Park at Wargal (V) & (M), Siddipet District to an extent of Acs.972.05
Bts in Sy.No.845 (Acs. 114.23 gts), 1209 (Acs. 248.36 gts), 1495 (Acs. 304.10 gts) &
1510 (Acs. 304.16 gts) of Govt. Assigned land for acquisition of the land from the
application of the provisions of Chapter |l and il of the RFCTLARRR Act, 2013 in
accordance with the provisions contained in Section 104 (d)&(e) in Chapter Ill-A of the
Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement (Telangana Amendment), 2016 ( Act No.21 of 2017).

3. After careful examination in the matter and after taking into consideration of
the facts that, Land Acquisition is very important for implementation of the Industrial
Park at Wargal (V) & (M), Siddipet District. The Government, in accordance with the
provisions contained in Section 10A (d)&{e) in Chapter lll-A of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
{Telangana Amendment), 2016 ( Act Mo.21 of 2017), hereby, exempt the Industrial
Park at Wargal (V) E {M), Siddipet District to an extent of Acs.972.05 gts in Sy.No.B45
(Acs. 114.23 gts), 1209 (Acs. 248.36 gts), 1495 (Acs. 304.10 gts) & 1510 {Acs. 304.16
gis) of Govt. Assigned land for acquisition of land from the application of the
provisions of Chapter Il and Il of the RFCTLARRR Act, 2013.

4, Accordingly, the following Motification shall be published in the next
extraordinary issue of the Telangana Gazette.

MOTIFICATION

“In accordance with the provisions contained in Sec 10(A) of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013 in its application to the state of Telangana, the
Government have decided and accordingly hereby, in the public interest,
exempt the Ingustrial Park at Wargal (V) & (M), Siddipet District to an
extent of Acs.972.05 gts in Sy.No.845 (Acs. 114.23 gts), 1209 (Acs. 248.36
gts), 1495 (Acs, 304.10 ats) & 1510 (Acs. 304.16 gts) of Govt. Assigned land
for acquisition of land from the application of provisions of the Chapter -I|
and Chapter -l of the Act. It is also certified that the all efforts have been
made in finalizing the minimum extent of land required for the said
project.”

(FTO)
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A i
B Accordingly, the District Collector, Siddipet and the Vice Chairman & Managing

Director, Telangana State Industrial Infrastructure Corporation Limited, Hyderabad
shall take further necessary action in the matter.

JAYESH RANJAN

PRIMCIPAL SECRETARY TO GOVERNMENT & CIP(FAC)
To

The Commissioner of Stationery & Printing, Government of Telangana, Hyderabad

(with a request to publish the notification in extraordinary issue of Telangana:

Gazette and furnish {10} copies of Gazette to this Department).
The District Collector, Siddipet District.

s The Vice Chairman & Managing Director, Telangana State Industrial Infrastructure

-,

Corperation Limited (TSIIC), Hyderabad

The Chief Commissioner of Land Administration, Telangana, Hyderabad.

The Commissioner, R&R and Land Acquisition, Telangana Buddha Bhavan, Raniguni,
Secunderabad

The Commissioner af Industries, Hyderabad

Copy to:

The P.5. to Principal secretary to Hon'ble Chief Minister

The P.5. to Hon'ble Minister. (1&C) '

The P.S. to Principal Secretary to Government B CIP, Industries & Commerce
Department,

SFISC

f{FORWARDED: :BY ORDER//
= -r]
*EETIIDH OFFICER— 1—
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© 7 GOVERNMENT OF TELANGANA ‘ B e
INDUSTRIES & COMMERCE [IP & INF] DEPARTMENT
Memo No.3675/1P&INF/AZ/2021 Dated.0§.12.2021.

sub:- Industries and tﬂmmerte Department - TSIC - Acquisition of Govt,
Assigned land to a total extent of Acs.325.06 gts in 5y.No.557 in Mulugu
Village & Mandal, and an. extent of Acs.92.25 gts in Sy.No.127 of

TSIE : AYD. Bandamailaram Village, Mulugy Mandal, Siddipet District for Special
INWARD SECTION Food Processing Zone in favour of TSIIC - Request for Exemption of the
Project from the application of provisions of Chapter- Il & Il under
15 DEC 2001 section 104 Act No.21 of 2017 - Orders - Issued.
'“.l"'
”ﬂ‘-éb“ﬂﬁ"'hﬁ- 1.The Right to Fair Compensation and Transparency in Land Acquisition,
' Rehabilitation and Resettlement (Telangana Amendment) Act. 2016
5}/ - (Act No.21/2017),
- 2. From the VC & MD, TSIIC Ltd Lr. No. No. 66321/ Lands/JOM/ Mulugu/-8-
14 W Maflaram/2021, Dt.29.10.2021 2

BREER

In the reference 1% cited, the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation. and Resettlement Act 2013 has been amended and
named as the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Telangana Amendment) Act, 2016 (Act No.21/2017)
.-}\ in its Application to the State of Telangana.
o

o) In the reference 2™ cited, the Vice Chairman & Managing Director, Telangana

Mtﬁ Industrial Infrastructure Corporation Limited (TSHC) has requested the

o Government to examine and issue the natification for proposed for Special Food

A Processing Zone so as to expedite the land acquisition in terms of the Section 104 Act

No.Z1 of 2017 exempting the acquisition of Govt, Assigned land to a total extent of |
~cs.325.06 gts In Sy.No.557 in Mulugu Viilage & Mandal, and an extent of Acs 92,25 -

" n Sy.No.127 of Bandamailaram ‘u’itiage, Mulugu Mandal. Siddipet District from "

pplication of the provision pLer-- Chapter-lll of the Act under Rule 3 & 2 of

the Telangana State Land Acquisition (Consent Award, Yoluntary Acquisition and

lump-sum payment towards Rehabilitation and Resettlement) Rules 2017 for proposed
for proposed for Special Food Processing Zone in favour of TSIIC.

)

3. After careful examination in the matter and after taking into consideration of
the facts that, tand Acquisition is very important for establishment of Special Food
Processing Zone in favour of TSIC at Mulugu Village and Bandamailaram Village,
i Mulugu Mandal, Siddipet Distrjct, the Government, in accordance with the provisions
' contained in Section 10A (d) & (e) in Chapter 1ll-A of the Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement (Telangana
Amendment), 2016 ( Act No.21 of 2017), hereby, exempt the acquisition of Goyt.
Assigned land to a total extent of Acs.375.0¢ 8Ls in 5y.No.557 in Mulugu Yillage &
Mandal, and an extent of Acs.92.75 gts in 5y.No.127 of Bandamailiram Village,
Mulugu Mandal, Siddipet District from the application of the provisions of Chapter ||

and Il of the RFCTLAGRR Act, 2013 for establishment of proposal for Special Food ,
Processing Zone in favour of TSIIC,

4. Accordingly, the following Motification shall be published in the next
extraordinary issue of the Telangana Gazette.

NOTIFICATION

* In accordance with, the Provisions contained in Sec 10{A} of the Right to
Fair Compensation and Transparency in Land Acquisition, Rehabilitation and
sHement AEL, 2013 in its application to the state of Telangana, the
Governmey have decided and accordingly hereby, in the public interest,
SHEMpL e, acquisition of Govt. Assigned land to a total extent of i
2306 8LS in Sy.MNo.557 in Mulugu Village & Mandal, and an extent of
BIS in, SyNo, 427 . of Bandamailaram Village, Mulugu Mandal,
HELrct from the application of Provisions of the Chapter -1l and
10 e Act. for establishment of Special Food Processing Zone in
1 BRIt s also certified that the-all efforts have been made in
s HimmUm extent of land required for the said project.”
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5.  Accordingly, the District Collector, Siddipet District and the Vice Chairman &
Managing Director, Telangana State Industrial Infrastructure Corporation Limited
(TSHC), Hyderabad shall take further necessary action in the matter.

_ JAYESH RANJAN
PRINCIPAL SECRETARY TO GOVERMMENT & CIP (FAC)
To
The Commissioner of Stationery & Printing, Government of Telangana, Hyderabad
(with a request to publish the notification in extraordinary issue of Telangana
Gazette and furnish {10) copies of Gazette to this Department).
The District Collector Siddipet District.
The Vice Chafrman & Managing Director,
Telangana State industrial Infrastructure Corporation Limited (TSIC), Hyderabad
The Chief Commissioner of Land Administration, Telangana, Hyderabad.
The Commissioner, R&R and Land Acquisition,
Telangana Buddha Bhavan, Ranigunj, Secunderabad
The Director of Industries, Hyderabad
Copy to:
The P.5. to Chief Secretary to Government of Telangana
The P.S: to Hon'ble Minister (IBC)
The P.5. to Principal Secretary to Government & CIF,
Industries & Commerce Department.

SFISC
//FORWARDED::BY ORDER// =

SECHI
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Government of India
Ministry of Environment, Forest and Climate Change
{Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

The Chial Engineas
TELAMGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION
Telangana Staty Industial Infrastructure Corporation [TSIC) EMP Wing,

&th Floor, Parishram Bhawan, LB Stadium road |, Bagheserbagh Fateh
Maidan Hyderabad -500004

ENVIRONMENTAL
CLEARANCE
1

Subject: Grant of Envirpnmental Clearance {EC) to the propesad Project Activity
unddar the provision of El4 Motification 2008-regarding

SirMadam,
This is in reference 1o yo
in raspect of Eru'a:t subm
SIAMG/MISITEI632022 dated™E
clearance granied to the projes

Emvironmental Clearamce (EC)
i wide proposal number
Heutars of the eanvironmeantal

ation by Interactive,

e 1. EC ldentification Ma.
E 2. File No.
3. Project Type
wl 4. Category "f..
} 5. Project/Activity incluting 1d Area Developmeant
= Schedule No, \
o 6. Name of Project cﬁb&_ _ | Bgvelopment of Special Food
q crs i ging Fark at Wargal Villags,
argal Mandal, Sigdipet Distrct,
(a8 Telangana By MWs.TSIC

7.  Name of Company/Crganization  TELAMGAMA STATE IMDUSTRIAL
INFRASTRUCTURE CORPORATICN

8. Location of Project Telangana
5. TOR Date 02 Jul 2022

The project details along with terms and condificns are appended herewith from page

,_ﬂjﬂ’Wﬁtﬂbu:’EﬁWFnHMIHH.FFSfHﬂM:mﬂdaW Hub)

(Pro-Active and Résp

ne & orwards,
[e-signed)
Sri Swargam Srinivas
Date: 29/07/2{022 Member Secretary
SEIAL - (Telangana)

Mate: A valid enviroamental clearance shall be one thal has EC identification
number & E-Sign generaled from PARIVESH Please guote identificalion
rumber in all future corespandence.

This iz a compufer generated cover page.

EC Identiication Mo, - ECZIEDIATE 118233 Fie Mo - SIATGMISTEAE20E2  Date of Ssuee EC - 29.@{:52’2

w_ K
¥ LA
42 2}__.%"9"
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1168167 /2024 /1A_llI

[.  This has reference to your application along with ELA Report submitted online on 15.07.2022
(proposal No. SIA/MTG/INCPT9363/2022) accepted on 19.07.2022 seeking Environmental
Clearance for the “Special Food Processing Park™ by M/s. Telangana State Industrial
Infrastructure Corporation (TSIIC) Ltd., Sy.No. 1495 & 1510, Wargal (V), Wargal (M),
Siddipet District. It was informed that total power requirement for the project is estimated to
be 3500 kKVA. Three-phase electrical power supply will provide through the nearest available
sub-station of Telangana State Electricity Bmgd Jt wazs noted that the nearest human
habitation viz., Wargal {‘F} exist d:slanne “from the proposed site. [t was noted
that nearest water 'bﬂdy \{’%‘ ‘g@ g‘im‘a‘%ﬂm ufl 15 km from the
I:rnunﬂmjruf‘memlﬁ I at a distance of

a,hsa:rn ed
IEE_mfmm W [ af the as R:s“* S0 Crores,
_.; i"rll-

. The Tﬂtﬂﬂgﬂﬂﬂ El-ﬂll: I.I'I.I:lus.tﬂ .qu.l.r r H-l1 '_ 46£ mﬁ&aﬁtﬂ dﬂﬁhp
5 ) ; 17 Am;s'flﬂﬂ 65 Ha.)
:]-npus’t %‘f Category A &

1 the i & market anal_'f::a area .Etrengd:g and
Government policy thrust; it has proposed concentra 'ﬁn"ﬁntlumng verticals and focus
areas in the pmg:ihsed Epﬂcmfﬁﬁaﬁmmgm

e
Food Pmm:ssmg“h:ﬁusfnm L. T "r RY -;.'P
Milk Processing L w i TP R y -
Dairy Products '
Rice Milis
il Processing Units
Cold Storages
ey Warshouses
Packing Unrirs

® @ ® ® & & 8 ®

EC kigntificaton Mo - EC2EBNZUTGI18233  Fie Moo - SIAOTGRWHSTIEEL2022  Dateof Issuwa EC - 5}6\'%122
~._5-

.3 @J&*
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» Ripening Chambers
e  Dumlity ControlTesting Lab
» RED Center

V. mFmWﬂMbmmﬂmﬂpmﬂmmmmmﬂlﬁm Natification, 2006
& its amendments thereof. The proponent obtained Auto Terms of Reference cn::m;. vide
Ir.dt ﬁz&?ﬂmm&m Ll.'.'ql'ﬁ] Cxpert Appra izal Co n Hﬁfﬂ'ﬁd‘l‘:} of Telangana State

F .,
v) “Consent for Establishn
Board PC ua'LdErAlr

Tndustrial Park shall also wﬁg&ﬂ l‘g '_ and Water Acts before
th f ] '
e start of any activity ﬁogiﬁxﬁh&n 'mé;q

vi}) This environmental <learance is n:mly E’::nr r_'h;a sani Industrial Park. Any other activity (i.e.,
ather than the activitics listed in the EC Order) within the Industrial Area would require
separate environmental clearance, as applicable under EIA Notification, 2006 as arnended

from time to thine,

EC iderdification Mo, - ECZZE03STI118233  Fie Mo - SIATGEMSTIAE022  Dale of lasus BC - BHITR0Z2 IF

< Gt
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vii) The project proponent shall obtain the necessary permission from the Central Ground Water
Authority, in case of drawl of ground water / from the competent authority concerned in
case of drawl of surface water required for the project.

viei) The project proponent shall obtain autherization under the Hazardous and other Waste
Managemen: Rules, 2016 as amended from time to time.

ix} All other statutory clearances such qs  the for storage of diessl from Chief
' Jepart; -- ahaﬂ be obtained, as

" 4 Fro E-I.E?l

ibﬂstl-;hu.lﬁ:; _“' _ _' ecessa:}f appmga 2l -,-'..-- g mi Chief control
of :xplmiwts i

v) Traffic m:'lgﬂl:l::rn ?nl‘.gr and ‘vl::_g,ll pﬂli’l&ﬁ' :ﬁs adjoining the proposed
project site must be avoide *—»Pa’.;]gy‘fg %n 3%11; shall be fully internalized and
no public space shall be utilized.

vi} Vehicles hired for bringing construction material to the site should have a Pollution Under
Control (PLIC) certificate and shall conform to applicable air and noise emission standards
and shall be operated only durd ng non-peak houres,

EC identification Mo, - ECZIB0MMTE11A2E)  File Mo - SIOTGRISTOEM202  Cate of Issee EC - 200703022

£
45 @,gmwl
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ITL. Water gquality monitoring and preservation:

i. The source of fresh water is from Kondapochamma Reservoir (Intakes Point Canal passing
through project site). Total quantity of water required during occupational stage is 2126 KLD.
Out of that, water required for industrial process is 1389.0 KLD; Common facilities is 170.0
KLID; Greenbelt is 311.0 KLD & domestic purpose is 256.0 KLD.

coneretes, Surl

x. The project “shall n ﬁyatk.asuwin:s year
{pre and post mmmmﬁﬂ :: e - : ‘l‘s:'smnp{mg wells in the plant
and adjacent arsas through labs recognised m]dm' nvironment (Protection) Act, 1986 and
MNARBL aceredited laboratories,

xi. The project proponent shall make efforts to minimise water consumption in the industrial
complex by sepregation of used water, practicing cascade use and by recycling treated
wilar.

EL ideniification No. - EC22BI3BTG11E2E File Mo - SIATEMISTEI0EE022  Date of fague EC - 2000712022

46 MLH‘J‘L b
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xil.  Weep holes in the compound walls shall be provided to ensure natueal drainage of rain
waler in the calchment area during the monsoon period.

xiii,  The project should not amend or alter the pathways of the netural streams or creeks/nallah
Howing.

xiv.  Rain water harvesting for rool run-off and surface run- off, as plan submitted shall be

. f“‘b . e ? £
it Disposal of muck during development/construction phase should net create any adverse
effect on the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people, only in approved sites with the approval of
competent authority. The ground water quality of the adjacent to dumping area should be
monitored and report should be submitted to MoEF&CC and its R:gmnal '-'—.

coneermsd,

47
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Fly ash bricks should be used as building material in the construction as per the provisions
of Fly Ash Notification of September, 1999 and amended as on 27" August, 2003 and

25th January, 2016.
iv  All hazardous waste generated during development’ construction phase, shall be disposed

off as per applicable rules and nomms with necessary approvals of the Central Poliution
Control Board/State Pﬂllunm Contral Bu-'mi :

iii

i1 It_:_ln.n'; i E
" .I._.'E!-H 1]

m%@;.m '
wm%

All the topsoil excavated cﬁ.u E
use in m-;ulmm“tandscagc d:vutupmf:nt within the project site. Feport should be

subrmitted to MoEF&CC and its Regional Office concened,

For monitoring of land wuse pattern, a time series of landuse maps, based on saeellite
imagery (on & scale of 1; 5000) of the cors zone and buffer zone, shall ke prepared once in
3 years (for any one particular season which is consistent in the tine series), and th
repott submitted to MOEF and its concerned Regional office. y:

* %‘EA«*\“ v":"‘ ' LEL\J

File No. IA3-3/15,/2023-1A.Ill (Computer No. 204829) 133
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-Ill, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM




1168167 /2024 /1A_lII

VIIL. Huoman health issucs:
i Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act,
IX. Corporate Environment Responsibility:

i The company shall have a we Eld dn;.qn w:rnumg":ml cy duly approve by the Board
of Directors. The.envir l'ﬂ'; policy | prr:s:a'!ht f
: ™ chacks b

X. Genmlﬁuﬂd%ﬁum T = _—

. T
= l:.'ﬂ_‘l et

i, This orderis vi :l’? rs_rmd n.t_"f Years.. .f' K

ii. The proponent shall p e ¥ mits h er on bﬂﬂ] hﬂﬂaﬁf the Canal which is passing on
South East corner of the site. ’

o
Y

i, The individual industrics, upon establishment, will have their own STPETP for liquid
waste treatment [ disposal and harzardous waste storage facility, within their plots as
per the norms of CPCBSPCE; and No waste water will be discharged to th
riversstreams or water bodies Le., Zero Discharze,

EC ldentification No. - SC2ZBOSETONE23E  Fia Mo - SIATEMISTEIR2EE  Date of Issue EC - 200072022

49 iz_,{m gt -
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v,

i,

vii.

Vil

wii.

xili.

xiv,

B Idantfization Mo, - EC22RIIOTG AR Fie No. - SIATGMISTO3832022  Date of Issue EC - ZROT22

The proponent shall leave adequate buffer zone on cither side of the Canal as per the
norms of G.OMs.No.168, du07.04.2002 and no developmental activities shall be
undertaken in the buffer zonc.

The treated or untreated waste water /[ effluent / solid waste shall not be discharged
inte the Canal, under any circumstances and shall take adequate measures for the

Dﬂtaﬁi jent i, quality (RSPM, SPM, PMig: Pz S03NOY) shoild be regulary
suhmttled.,‘th the Tl-'[mlﬂh}r and the State
Pollution Contfol Board/ C:

Oecupational hn:a]th"mﬁrﬂ.M i 4 ﬁf the: w:kﬁtﬁho bc undertaken periodically
to observe any contractions du¢ to diist and take corrective measures, if needed.

The proponent / individual industries shall make the arrangement for protection of possible
fire hazards during menufacturing process in material handling, Fire. Fzhting system shall be
as per the nOoTms,

|
- U
> ;ﬁd_z;\a_:. i
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Xv. A scparate environmental management cell with suitable qualified personnel should be set-
up under the control of a Seruor Exmuuvn who will report directly to the Head of the

Crrganization.

xvi, The funds earmarked for environmental protection measures (capital cost of Rs. 6.75 Crores
and recurring cost of Rs. 10.125 Lakhs per annu:m} Budget for CER to be spent is Rs.50.0
Lakhs & also the funds I:mnaxl::d orate nmal R:apuml.b:lllr (CSR) av:twmm
should be kept in s 2

i Officials h@
whi} o ld mo

| -'EQ'.".-. = I P St 1.1:'
fexiii The pmpnnmi%- mg,zﬂ' ? ?‘b";; al] . IE-'II'H:T :mm‘ui&mry clearances from

respective depanmmls § s

xxiv The project authorities must 5tn{:t]:.-' adhere to the stipulations made= by the State Pollution
Control Board and the State Government.

xxv. The project proponent shall abide by all the commitments and recommendations made in the
EIAEMP reporl, commitmen! made during Public Hearing and also that dunng-timer..

presentation to the Expert Appraisal Committee,

EC ktentification Mo, - ECTIB0FOTETE23E  Fie Mo, - SIATGEMISTEISL20I2 . Date of issue EC - 200072022
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xxvi Concealing the factual data or failure to comply with any of the conditions rfﬂnﬁﬂn_nd ahowve
may result in withdrawal of this clearance and attract action under the provisions. of

Environment (Pratéction) Act, 1986,

xxvii The SEIAA may reveke or suspend the erder, if implementation of any of the above
cenditions is nol satisfactory. The SE[AA n-%the right to alter'modify the above
conditions or stipulate any fi L of environment protection,

isions of the Water
_Conteol of Pallution)
cand, Other Wastes
Public Lia -4 ity Insurance
-ll'.-| 'I'-Il-'ll'l L= bfdlﬂ
; vhﬂﬁfingm the

The Secretary, MIJEF&CC
AT.CEB.O
@i’;mm Chief Environmental Engineer

EC [dentification Mo. - ECTIR0MEGTG 114233 Fle Mo - SIOTEMIS TO36H2022  Data of fssue EC - 20072022
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Telangana State Industrial Infrastructure Corporation Ltd., T-’:é;‘-
(A Govemment of Telangana Undertaking) C

et/

Pocmary -

This is to certify that, TSIIC Ltd will not house any Category A & B
industries in the proposed Special Food Processing Park at Wargal(V),
Wargal(M), Siddipet District.

>4
CHIEF ENGINEER

Regd. Office : “Parisrama Bhavanam”, 6th Floor, Basheerbagh, Hyderabad - 500 004, Telangana, Iniig
Tel : 040-23237625, 23238290, Fax : +91-40-23240205, Web : www.tsiic telangana gov.in
CIN : U9S000TG2014SGC095514 C,_l’_)
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Statement showing the details of Land deductions in Wargal (V) & (M) and Mulugu
(V)& (M) of Siddipet District

Details of other lands
Village &
Sl No Mangdal Sy.No.
Sl. Description Extent (Acs-Gts)
No. (Approximately)

1 |PR Road wargal to gowraram 2-36
2 [Rajiv Rahadhari to wargal 1-09
3 [Haldi Project 4-17
1 Wargal 845 4 |Sangareddy Canal 2-12
5 |Sports ( Crida praganam) 0-19
6 |Park 0-22
7 |HTline 7-17
Total 19-12
1 |Rajiv Rahadhari to wargal 5-25
2 [Navodaya school 27-23
3 |Haldi Canal 5-02
4 |Sangareddy Canal 25-33
5 Wargal road to avusulon pally PR 1-30

2 Wargal 1209 Road
6 |Thanda (Houses) 6-37
7 |GP building 0-16
Sports ( Crida praganam) 0-10
Govt land 0-30
Total 74-06
1 |Sangareddy canal 9-30
2 |Wargal - Mulugu PR Road 2-00
3 Wargal 1266 3 |[Govtland 2-12
4 |Ayyavari Kunta 2-32
Total 17-14
1 |HT Lines 6-30
2 |Existing PR road 5-13
3 |Sangareddy Canal 5-02
4 Wargal 1495 & 4 |Water Bod}/ 3-28
1510 5 |Sports ( Crida praganam) 0-20
6 |[grave yard 4-00
7 |others 2-35
Total 28-08
1 |Kunta 5-48
5 Mulugu 557 2 |Private Land 10-00
3 |Temple 0-12
Total 16-20
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TELANGANA INDUSTRIAL INFRASTRUCTURE CORPORATION LI MITED
(An undertaking of Government of Telangana State)

ANURADHA.M Industrial Park, Jesdimetlia
ZOMAL MANAGER Hyderabad - 500 055,

Lr Hn:IMfTEIIEFMDCL-SEFTM@G;&L-LAIEu T-KML f10Z24-25, Dt: 02.07.2024

To

5ri . Tarun Kathula,
acientist * F° MOEFCC,
Room na,&18 , & Floor,
Arafa Ehawan,
Saifabad,

HYDERABAD,

Sir,
Sub: TGHC Ltd -Medchal Siddipet Zone -Appeal No.79 of 2022 Titled as Tumkunta
Marsa Reddy & Ors Vs SEIAA, Telangana pending before the NGT SZ Chennai-
submission of KML File - Req - Reg.

Ref. F.no-4-4/2023/1RO-HYD date :11.06.2024

LabL . TIL]

With reference to the above subject cited, The KML File indicating actual area
under the possession of TGIIC is herewith submitted for taking further necessary actian.

Yours faithfully,

Encl: As above

N ey | S

ZOMAL MANAGER

Copy to Chief Engineer, TGHC Ltd., HO.
LY 3
§ ~X

7 s
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STATEMENT SHOWING THE SY.NOS EXTENTS AS MENTIONED

IN KML FILE
Extent IN ACS{ TOTAL EXTENT ACS-
LOCATION | Sy No o Lk
545 (A) 338
545 (B) 31-13
845 (C) 3733 09-25
85 (D) |2313
845 (E) 03-18
1208 (4] |1129
1208 (B)  |14-30
WARGAL [1208(C) 0829
PHASE-T (1205 (D) |45.08
1308 (E) 6325 A0
1309 (F) 241
1208 (G) |32
12660A) 7331
1268(8) 6322
1266(C) 05-14 e
o (&) 7515
1495 (B)  |38-19
495 (0) 4391 _
WARGAL |1455 (0) 10025 ol
PHASE-II 1435 (5)  [03.07
1510(A) 3525
1510(8) 23408 272-34
557(A) 27516
MULUGU  [S57(E) 2434 :
557(0) 05-19 20008
TOTAL EXTENT 1110-21
(or) 449.46 Ha
-
perfe ) b Teo T L

PE

D2MTE)  PIY

=
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MULUGU SY.NO.557

Write a description for your map.
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WARGAL PH-Il SY.NO.1495 ,1510

Write a description for your map.
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WARGAL PH-I SY.NO845,1209 &1266

Write a description for your map.
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"SPECIAL FOOD PROCESSING ZONE
N SY NO 149581510 AT WARGAL,
SIDDIPET DIST.

LAYOUT OF SPECIAL FOOD PROCESSING Z0NE,

AREA STATEMENT

TOTAL LAYOUT AREA
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BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

Appeal No. 79 of 2022 (SZ)

PAPERBOOK FILED BY

280 RESPONDENT (MoEF&CC)

S.RAJASEKAR,
Standing Counsel For MoEF&CC,
Government of India
Counsel for Respondent No.2

E.Mail: srslawyver@gmail.com

Phone No.: 9840095684
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